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LEGISLATIVE ASSEMBLY.
‘Tueoday', 11th February, 1930.

The Assembly met in the Assembly Chamber of the Council House at
Eieven of the Clock, Mr. President in the Chair,

MEMBERS SWORN:

. Ao L AR ERERa

Mr, Gaya Prasad Singh, M.L.A. (Muzaffarpur cum Champaran: Non-
Muhammadan); = .

Dr. Ziauddin Ahmad, C.I.E., M.L.A. (United Provinces Southern Divi-
sion: Muhammadan Rural); and \
- Mr. Girja Shankar Bajpai, C.I.E., C.B.E., M.L.A. (Jo'int Secretary,
Department of Education, Health' and Lands). -

QUESTIONS AND ANSWERS.

IssuE oF TREASURY BrLirs:

. 259. *Mr, Arthur Moore: (a) Will Government be pleased to state the
total cost of discounting the Treasury Bills issued during the current finan-
cial year? '

(b) Are Government aware that the continued issuef of Treasury Bills is

affecting the Government security market?

The Honourable Sir George Schuster: (a) The amount of the discount
on Treasury Bills issued between the 1st April 1929 and the 28th January

1930, is about Rs. 131 lakhs.

(b) This is to some extent a matter of opinion. I think myself that the
question implies an exaggerated idea of the effect of rates paid to the money
market for floating supplies during the busy season on the investment
market in long-term Government securities. In any case, it is certainly
not the fact that the Government issues of Treasury Bills have been the
sole or indeed the main factor affecting the recent course of prices for Gov-
ernment rupee securities. This has been far more affected by the fall in
the price of Indian sterling securities, and that was brought about first, by
the wave of dear money by which all world markets were affected last year,
and secondly, by the anxiety felt by British investors as to political condi-
tions in India, which anxiety was undoubtedly accentuated by the doctrines
preached at the recent Lahore Congress about the repudiation of loans. I
need hardly say that these doctrines are not taken seriously by any res-

ponsible people in India.
( 651 ) A
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SEPABATION OF RAILWAY AND GENERAL FINANCE.

260 *Mr. B. Das: (¢) Will Government be pleased to state if the Report
of the Committee appointed for separation of Railway finance from Gene-
ral finance, will be available before the Railway Budget is presented?

(b) If the reply to part (a) be in the negative, will Government be pleased
to state:

(i) The number of meetings held so far;
(ii) The stage of discussion at present; and

(iii) The time and the number of sittings required to complete the de-
liberation?

(¢) Do Government propose to ask the House to reappoint new members
in place of those already resigned from this Committee?

The Honourable Bir George Rainy: (a) No.

(b) (i) Two meetings of the full Committee, and one of the Bub-Com.
mittee appointed by the Committee to examine in detail certain specific
questions, were held in 1929.

(ii) Certain memoranda prepared by the Financial Commissioner have
been circulated, but only preliminary discussions have so far taken place.

(iii) T am afraid it is impossible to say how long the Committee will take
to complete its deliberations,

(c) That question is under consideration.

Mr. B. Das: Is the Honourable gentleman aware that he had exceeded
the period of contract by three more years, and may I inquire if the Finance
Member is going to take over the railway management and include its
Budget under the general finance?

The Honourable Sir George Rainy: I think the Honourable Member is
under a misapprehension in suggesting that the original convention was
established 'for a period of three years only. That is not so.

Pandit Hirday Nath Kungru: Is it a fact that Government agreed that
the question might be re-examined after three years?

The Honourable Bir George Rainy: I do not remember the precise period,
Sir: but I do remember that at the time the convention was originally
settled, the Government agreed that, if the House expressed a desire to
review it, it should be reviewed.

Pandit Hirday Nath Kungru: Is the Honourable Member aware that,
since 1927, the House has repeatedly expressed a desire to review the
geparation?

The Honourable Sir George Rainy: Yes, Sir, by the appointment of a
1’ommittee.

Pandit Hirday Nath Kunzru: How long does the Honourable Member
expect that the work of this Committee will take?

The Honourable Sir George Bainy: I have already said that I regret I
am not in a position to say how long the Committee will take to complete
its deliberations.
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M, B. Das: May I inquire if it is not within the scope of the Committee’s
inquiry that railway finance should ugdin come under the complete
control of the Finance Member and form part of the general finances?

. The Honourable Bir George Rainy: The whole question of the conven-
tion is before the Committee and it 1s of course for the Committee to say
what changes it considers desirable in the convention.

Mr. Gaya Prasad Singh: Was no time limit put before the Committee
for the completion of its labours?

The Honourable Bir George Rainy: No, Sir.
Pandit Hirday Nath Kungru: Why were so few meetings held last year?

The Honourable Sir George Rainy: I do not think it is desirable that I
should make any further statement om this question at present.

PROSECUTIONS UNDER THE INDIAN STATES (PROTECTION AGAINST
DisAFFECTION) AoCT.

261, *Mr, B. Das: (a) Will Government be pleased to state the num-
ber of persons prosecuted under the Indian States (Protection against Dis-
affection) Act, 1922, since that Act was placed on the Statute-book?

(b) How many of these were editors of newspapers and how many wera
publishers of books or pamphlets?

(¢) Will Government be pleased to state, in each case, the punishment
awarded under section 3 of that Act?

Mr. E. B. Howell: T would refer the Honourable Member to the answer
given to Dr. Moonje’s question No. 238 on the 5th February, 1980, which
gives the information required.

Tee KANGRA VALLEY RAILWAY,

262. *Mr. B. Das: (a) Has the attention of Government been drawn
to a statement made by Mr. 8. C. S8harma, an assistant engineer of the
Punjab Public Works Department, before the Mandi Hydro-Electric Inquiry
Committee, that the Kangra Valley Railway was originally a scheme of light
railway simply to help the development of the hydro-electric scheme?

(b) Is it a fact that the original estimate was only Rs. 96 lakhs and
formed part of the Mandi hydro-electric project?

Mr. A. A, L. Parsons: (a) Yes. Government have seen the statement,
which does not correctly represent the facts. The reasons which prompted
Government to undertake the construction of the Kangra Valley Railway
are as stated in part (6) of the reply given to Mr. Haye's starred question
No. 208, on 5th Beptember 1920,

(b) The original estimate for the Kangra Valley Railway was Rs. 184
1akhs; it did not form part of the Mandi hydro-electric project.

Cost oF THE KANGRA VALLEY RATLWAY SCHEME.

263. *Mr. B. Das: (a) Will Government be pleased to state at what
stage the Punjeb Government entered into correspondence with the Rail-
way Board regarding the Kangra Valley Railway scheme and if the original
estimates of the Punjab Government were available to the Railway Board?

A2
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(b) What was the cost ofy
(i) First estimate?
(ii) Revised estimate? _ R G
(iii) Final expenditure of the Railway Board?

(c) At what stage of progress of the Kangra Vaﬂey Railway scheme, did
govﬁ?én;ent come to know that their original estimates would be more than
ou

Mr. A. A. L. Parsons: (a) In June 1028 the Reilway Board réceived a
letter from Colonel Battye, Superintending Engineer, Hydro-Electric
Cirele, Public Works Department, Punjsb, inquiring whether the broad
gauge connection between Mukerian and Talwara was likely %0 be eonstruct-
ed in the near future; if go, it would not be necessary for him to include
this section of the line in his estimate for a metre-gauge railway connecting
Talwara with the site of the proposed hydro-electric power station in Mandi
Btate. The estimates for this tramway framed by the Punjab Government
were available to the North Western Railway, wio prepared the estimates
for the Kangra Valley Railway: ' :

(b) (i) Rs. 184 lakhs.

(i) Re. 217°48 lakhs.

(ii) The final expenditure will probably be in the neighbourhood of

Rs. 310 lakhs.

(¢) In June 1928.

Mr. B. Das: Muy I inquire if the estimate of Colonel Battye for the
metre-gauge railway was not Rs. 96 lekhs?

Mr, A, A. L, Parsons: I am afraid I have not got the figure; I can obtain
it for the Honourable Member,

Losses oN THE KANGRA VALLEY RAILWAY ScHEME,

264. *Mr, B. Das: (a) Will Government be pleased to state what were
the reasons that led them to agree to recovér only ‘‘actual loss due to cons-
truction and working up to a maximum of Rs. 4 lakhs per ennum for 18
years’' (App. XVI, Page 210, Vol. I,.Public Accounts Committee's Report
1928-29) from the Punjab Government?

(b) Will Government be pleased to state if the Punjab Government have
so far refunded ‘‘the actual loss due to construction’’ in excess of the origi-
nel estimates, and if so, what is the amount recovered?

Mr. A, A, L. Pargons: (a) Rs. 4 lakhs was the amount that it was esti-
mated that the net earnings of the line were likely to fall short of the interest
on capitnl cost.

(b) So far, the Punjab Government have refunded nothing. The Kangra
Valley Railwav was only opened during the current finaneial year, and until
the nccounts of the vear are closed, it will not be possible to ascertain what
the net enrnings have amounted to and what the aoctual loss ia..- if any.

ESTIMATES FOR THE KANGRA Valm RaLwAY SOHEME.

265. *Mr. B. Das: (2) Will Government be pleased to state if _the
Railway Board inquiry into defective estimates of the Kangra Valley Rail-
way as mentioned in the Public Accounts Committee's Repost, Page 28,
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Vol. 1 of 1928-20, has been completed, and if so, will Government be
pleased to make a statement on:

(i) The findings of the Committee; and
(i) The decision of the Railway Board on the Committee’s report?

(b) Did Colonel Battye, the initialor of the Kangra Valley Hydro-
Electric scheme interview the Railway Board officials at the time, and did
he persuade the Ruilway Board regarding the profitability of the Kangra
Valley Railway scheme?

Mr. A. A. L. Parsons: (a) The inquiry has not yet been completed.

(b) Colonel Battye was present at meetings which representatives of the
Punjab Government had with the Railway Board in 19256. He cannot have
persuaded the Railway Board that the Kangra Valley Railway was likely to
be profitable, or the latter would not have demanded a guarantee from the
Punjab Government.

QUARTERS FOR PRESS EMPLOYEES ON PARLIAMENT STREET.

266. *Mr, E. ¥. Sykes: (a) Is it the intention of Government that the
-extension of Parliament Street beyond Barakhamba is to be ultimately the
main artery connecting the nmew city with the old?

(b) If the answer to part (a) is in the affirmative, did Government consi-
der the question of an appropriate frontage in their building scheme along
that road? :

(¢) What were the considerations which led to the location on that road
.of quarters for the accommodation of workmen employed in the Govern-
ment of India Press? '

(2) Did the Government of India consult the convenience of those
Press employees and their families who will be required to live in the
immediate proximity of a busy thoroughfare? 1If so, to what extent?

(e) Will Government be pleased to state whether they contemplate any
shanges designed to utilise this frontage in a manner suitable to its im-
portance ?

The Honourable Sir Bhupendra Nath Mitra: (a) The reply is in the
negative.

(b) Does not arise.

(¢) The location of the quarters referred to on the road in question was
part of the general layout of the Press and the surroumding buildings.

(d) Before deciding on a site, Government did consult the convenience
of the Press employees, and their families, and actually chose this site in
.order to meet wishes, which had been expressed by the employees them-
gelves, that the Press and its attached quarters in which they would be
required to live, should be situated near Delhi city.

(¢) No. 1

CLERES ATTACHED TO REGIMENTS,

267. *Sardar Bahadur Oaptain Hira Singh Brar: (a) What is the total
strength of clerks for each regiment and what are the instructions, if any,
16 Commanding Officers regarding the recruitment of such soldier clerks?
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(b) Is it o fact that most of the regimental clerks are draévn from non-
militury classes, albhough plenty of young men belonging to martial com-
munities are available for these appointments?

Mr. @G. M. Young: (a) The authorised peace establishment of clerks for
an Indian cavalry regiment or an active Indian infantry battalion is 10. All
classes are eligible for appointment to the clerical establishment, but the
practice is to give preference to the sons and other descendants of those
who have actuslly served in the Army, provided that they possess the
necessary qualifications. ' g

(b) The Government have no information on this point. To verify the
Honourable Member's allegation would involve an expenditure of time and
lpbour which, in their opinion, would be disproportionate to thg result.

CLEBRKS ATTACHED TO REGIMENTS.

268. *Sardar Bahadur Oaptain Hira Singh Brar: (a) Will Government
be pleased to ‘state the total number of clerks at present serving in the
following units, specifying the number drawn from classés that are not
entitled to enlist in those regiments respectively :

2-9th Jat Infantry.
17th Cavalry.
18th Cavalry.
19th Cavalry?

(b) Do Recruiting Officers maintain & register of candidates belonging
to martial communities qualified to serve as clerks?

(c) If the answer to part (b) is in the negative, have Government con-
sidered the question of the desirability of issuing instructions to ensure
that arrangements are made to supply clerks belonging to military classes
to different units? '

Mr. G. M. Young: (a) The information is being obiained and will be
furnished to the Honourable Member in due course.

(b) No, 8ir, as the enrolment of clerks in peace time is not normally
carried out by recruiting officers. Recruiting officers maintain a register
of persons suitable for clerical employment on mobilisation, but this register
is not confined to the classes recruited for the Indian Army, or to any other
classes.

(¢) Government do not think it necessary or desirable to issue instruc-
tions in the sense suggested.

EDUCATION OF THE SONS-OF INDIAN SOLDIERS IN TRE SouTH EAST PUNJAB
AND DELHI PROVINCE.

269. *Sardar Bahadur Oaptain Hira Singh Brar: Is there any school in
the South East Punjab for the education of the sons of Indian soldiers like
those at Jullundur and Jhelum? If not, have Government comsidered the
question of the desirability of making suitatle provision for the soms of
Indian goldiers in the South East Punjab and Delhi Province, to be edu-
cated together?
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Mr. G. M. Young: There is no such school at present. It is hoped,
however, to open a military school at Ajmer in 1930 for the education of
Jat and Rajput boys. This school will take the plaée of the proposed school
i'ég%gm’ to which I referred in my speech in this House on the 14th March

HoLipaYs IN THE GOVERNMENT OF INDIA SECRETARIAT.

270. *Mr, Abdul Latif 8ahib Farookhi (a) With reference to the reply
given by the Honourable the Home Member to Sardar Kartar Singh's
starred question No. 756 in the Legislative Assembly on the 24th Septem-
ber, 1920, will Government please state whether they have arrived at any
decision in connection with the grant of more holidays in the Government
of India Secretariat? If so, will they please communicate their decision
to the House? ' S

(b) If the reply to part (a) of this question is in the negative, will Gov-
ernment please state the reasons for the delay in arriving at any decision?

The Honourable Bir James Orerar: (a) Yes. A copy of the orders has
been placed in the Library of the House.

(b) Does not arise.

APPOINTMENT OF MusLIM8 IN THE OFFICE OF THE INDUSTRIAL
SurvEYOR, DELHEIPROVINCE.

271. *Maulvi Sayyid Murtusa Saheb Bahadur: (a) Will Government
be pleased to state the number of clerks employed under the Indugtrial Sur-
veyor, Delhi Province?

(b) To what communities do they belong?

(c) Is it a fact that s post of Statistical Assistant under the Industrial
Surveyor was sanctioned in 1929?

(d) Is it s fact that this post was also offered to & non-Muslim and
that the claims of the Muslims were totally disregarded in this connec-
tion?

The Honourable 8ir Bhupendra Nath Mitra: (a) Two clerks are employed
under the Industrial Surveyor, Delhi Province,

(b) The clerks are Hindus.
(o) Yes, as an experimental measure for one year. The appointment is
included in (a) above.

(d) The post was offered to two Muhammadans and one Hindu, but the

former two did not accept the terms.
i i

REOCRUITMENT OF MEMBERS OF MINORITY COMMUNITIES.

272, *Maulvi .Sayyid Murtuza Saheb Bahadur: () What steps do
Government propose to take in order to ensure that the orders of the
Government of India regarding special recruitment of minority commu-
nities are acted up to by the Local Administrations?

(b) Will Government be pleased to lay on the table a copy of the
Government of India’s Memorandum No. 176-25-Establishment, Home
Department, dated the 5th February, 1926?
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(c) Do not the orders embodled in the Memorandum referred to in
part (b) apply -to the services under the Local Administrations?

The Honourable 8ir James Orerar: (a) and (b). A copy of the office
‘memorandum referred to is being placed in the Library. It will be seen
that the orders spply to clerical establishments in the Government of
India Becretariat and the attached and subordinate offices.

(c) The orders do not apply direcjt]:v to services under Local Administra-
tions, but the Government of India have no doubt that the principles are
being observed in so far as local conditions permit.

Leave RuLEs.

273. *Rao Bahadur M. O. Rajah: Will the Government be pleased
to state:

(1) Whether they issued in May, 1929, a circular letter to all
vincial and minor Local Governments, No. F.-46-R. I./29,
dated 6th May, 1020, conveying & new . interpratation of
Fundamental Rule 81 (o) relating to the grant of ‘‘leave not
due’’ to Government servants?

(2) Whether their ruling dated the 6th May, 1920, was intended
to abrogate Fundamental Rule 81 (c) (i) with effect from
that' date, or from the date of issue of an amended Funda-
mental Rule in its place, and whelher the amended Funda-
menta] . Rule 81 (c) was to be made by the Becretary of
State in Counci] or by the Government of India?

{8) Whether Fundamental Rule 81 (e¢) (i), as it at present stands,
is being interpreted to mean that ‘‘leave not due'’ applied for
on consideration of health, supported by a certificate from a
competent medical officer can be granted, but it should be
limited to the period the applicant can earn after his return

- to duty?

{4) Whether, in the case in which a Government servant who is
50 years of age, and who has applied for ‘‘leave not due'’
for six months under Fun@amental Rule 81 (c) (i) on the pro-
duction of a medical certificate from an Indiah Medical Ber-
vice officer or other qualified medical officers on the 6th May,
1929, the new interpretation or ruling will hold good and
cannot be granted leave under that rule for six months, or
whether the new ruling should come into force only from
the date when the new ruling is embodied in a fresh Funda-
mental Rule 81 (c) to be substituted for the present Funda-
mental Rule 81 (c)?

(%) Whether it was not the practice, before the introduction of the
Fundamental Rules in 1922, to grant leave to Government
servants on medical cerhﬁcutes on half pay, whatever might
be the length of period of leave recommended by the qualified
medical officer, irrespective of the consideration whether the
Government servant could earn the leave after his return to
duty, or not? and
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(6) Whether the Government of Indm propose to deal with bhelr
servants ‘less liberally under the Fundamental Rules than
under the Civil Service Regulations in vespect of the grant
of leave on medical certificate on health considerations, or
whether they are prepared to treat them equally liberally
now and restore their Fundamental Rule 81 (c) (i) and their
previous interpretation of 1924 referred to in paragraph 1 of

their circular letter of ﬁth May, 1929, referred to above?

The Honourable Sir George Bchuster: (1) Yes.

(2) The ruling was issued by the Governor General in Council in inter-
pretation of Fundamental Rule 81 (c) under the powers vested in him by
Fundamental Rule 8. 'The question of the abrogation or amendment of
Fundamental Rule 81 (c) does not therefore arise.

. (8) When clause (c) of Fundamental Rule 81 is, as it should be, read with
clause (e), it is clear that leave not due is meant to be an advance of leave.
The inevitable conclusion therefore is that no period of leave not due may
be granted unless the sanctioning authority is satisfied that, as far as it can
reasonably foresee, the Government servant concerned will return te duty
and earn it. After a careful scrutiny of Fundamental Rule 81 (¢) as a whole,
Government are satisfied that clause (c) admits of no other interpretation
than the one now given.

(4) The ruling has effect, as usual, from the date of its issue, viz., 6th
'Bidﬂ.y, 1929, and governs all sanctlona to leave anccorded on or after that

ate

(5) Under article 801 (a) of the Civil Bervice Regulations, furlough for
not more than two years at a time could be granted unconditionally on
medieal certificate. By article 827-A, however, medical officers were
debarred from recommending the grant of sick leave in any case in which
there appeared to be no reasonable prospect that the officer concerned would
ever be fit to return to duty.

(6) The Government of India consider that the provisions in the Funda-
mental Rules as recently interpreted for the grant of leave on medical certi-
ficate are sufficiently liberal and that no change in the direction suggested
is called for.

BuDGET ESTIMATES OF RAILWAYS,

274. *Mr. B. Das: (a) Will Government be pleased to state if they have
sccepted fully the report of Rai Bahadur B. D. Puri, the Special Officer on
the system of preparing budget estimates by railways and what action has
so far been taken to promulgate its recommendations ?

(b) Are these recommendations binding on Company-managed rail-
ways? Will they adopt such change of forms and records as is suggested ?

Mr. A. A. L. Parsons: (a) A statement showing the action taken on the
Report will be found in the proceedings of the meeting of the Standing
Finance Committee for Railwnys held on 27th September, 1927 (Vr}luma
VI—No. 4), a copy of which is in the Library of the House. ' -

(b) Company-managed railways have been asked to adopt the procedure
prescribed for State-managed railways and to report to the Railway Board
cases where they find themselves unable to do so.
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AccoUxnTs OF STATE RarLway COLLIERIES,

275. *Mr. B. Das: (a) Will Government be pleased to state when they
" propose to commercialise the aceounts of State Railway -collieries?

{b) Have the Company-managed railways been asked to commercialise
arcounts of their own collieries?

Mr. A, A. L. Parsons: I would invite the Honourable Member's atten-
tion to the Memorandum placed before the Standing Finance Committee
for Railways on the subject of the system of accounting on railway eollieries,
rscorded in the procesdings of the meeting of the Standing Finance Com-
mittes for Railways, Volume VI, No. 8. - This contains the conclusions of
the Railway Board on Sir Arthur Dickinson’s recommendations on the
subject. -

- . AocouNTs oF COLLIERIES OF THE BENGAL NAGPUR RAILWAY,

276. *Mr. B. Das: With reference to the recommendations of the
Public Accounts Committee 1928-29, page 23, para 70, as contained im
the following lines:

“® & & Our attention has been called to the fact that the inorease in expen-

diture on fuel on the Bengal Nagpur Railway is not due to increased consumption but
to higher'cost of cual™, & & & &

* We think that the collieries of the company should be treated as an independent
commercial undertaking and that the price charged to the Railways should bea
competitive commmercial price. This means that a system of proper commercial ao-
oounta should be introduced on all ocllieries wcrked by Railways and that the loss or
Profit in workiug such collieries should be shown separately. "

will Government be pleased to state:

(u) if the Bengal Nugpur Railway have agreed to commercialise its
colliery accounts? '

(b) if it is going to work out its fuel cost on u “‘competitive com-
mercial price’’ for all coal used?

Mr, A. A, L. Parsons: As will be seen from the Memorandum referred
to in the last question, the Railway Board thought it undesirable to treat
collieries ns an independent commercial undertaking, but the question will
be reconsidered in the light of the opinion expressed by the Public Accounts
Committec.

REPORT OF THE INDIAN CENTRAL COMMITTEE.
277. *Mr. B. Das: With reference to my starred question No. 187 of
the 29th January, 1930, will Government be pleased {o state:

(a) If the first print of the Central Committee’s Report published
in London was destroyed?

(b) 1t copies supplied to members of the Centra]l Committee were
taken back? '

(c) 1f the Becretary of State for India wired to the Government of
India to expunge certain passages from their Indisn
edition?

The Honourable Sir James Orerar: (a), (b) snd (¢). The Honourable
Member is possibly under some misapprehension of the position of the
Government of India in regard to the Central Committee’'s Report. That
Report was formally presented to His Excellency the Governor General
and was submitted by him to the Secretary of State for the purpose of
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presentation to Parliament. The function of the Government of India was "
limited to printing and distributing the papers received by it after formal
presentation. The Indian Central Committee presented s signed copy of
the Report in print to His Excellency and also sent Government a few
spare copies. In order to avoid delay in publication simultaneously in
England and in India which had been decided upon, the Government of
India arranged to reprint from these spare copies received from the Indian
Central Committee, but meanwhile received a caution from the Secretary of
Btate to omit from the reprint two brief incidental passages which were
thought likely to give offence .in foreign countries and in whose omission
their authors had concurred. The Members of the Indian Central Com-
mittee, who had received copies of the earlier print, have Leen asked to
return them. The inteption is that the first print should be desfroyed.

Mr. M. A, Jinnah: May I know whether the Government of India did
not think it right to leave those passages even to be judged by the public
of this country? o .

The Honourabls Sir Jameg Orerar: The Government of India was nob
concerned with the -contents of the documents connected with the Com-
mittee's Report. As I have already explained, our function was strictly
limited to printing and distributing the papers.

Mr. M. A. Jinnah: Will the Government of India represent to the
authority that decided to expunge those passages that it was most undesir-
able for them to have done so and that they should have left it to the
public of this country to judge?

The Honourable Sir James COrerar: No, Bir; we have no locus standi
whatever in the matter. '

MINUTE oF DISSENT WRITTEN BY DB. SUHERAWARDY TO THE REPORT OF
THE INDIAN CENTRAL COMMITTEE.

278. "Mr. B. Das: (a) Will Government be pleased to state if it is a
fact thatl n certain minute of dissent which was written by Dr. Suhrawardy,
M.L.A., has not been published so far as part of the Central Committee’s
Report ?

(b) Will Government be pleased to lay a copy of the same on the table
and give reasons for withholding publication of the same?

.The Honourable Sir James Orerar: (a) Yes.

(b) In reply to the Honourable Member's question No. 277 I have ex-
plained the general position. The minute was not included samong the
papers which Government received for publication and did not reach Gov-
ernment till after the Report of the Committee had been published. Gov-
ernment is unable to lay on the table of the House a minute which they
have not themselves received for publication.

CONCESSIONS T0 GOVERNMENT SERVANTS WHO SERVED IN THE GREAT
WaR.

279. *Rao Bahadur M. 0. Rajah: Will Government be pleased to
state the concessions allowed by the Government of India to those who
had volunteered their services during the Great War and who rendered
satisfactory service under the Imperial Government in Mesopotamia and
overseas, by way of recognising such service towards being counted for
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pension cr from being exempted from the age limit for purposes of re-enter-
ing Government service in India?

The Honourable 8ir James Orerar: I would refer the Honourable Mem-
ber to the Home Department Regolutions No. 2165, dated the 15th Septem-
ber 1821, and No. 1099, dated the 8th August, 1919, copies of which will
be found in the Library of the House, :

EMrLOYMENT OF Ex-SeRvIicE MEN,

280. "Raoc Bahadur M. 0. Rajah: (a) Will Government be pleased to
state if they maintain a list for men who have rendered service in Meso-
potamia and overseas and is re-employment sought for them according
to their qualifications, as in the case of the re-employment of pensioners?

(b) If the answer to part (¢) is in the negative,  have Government con-
sidered the question of the desirability of maintaining such a register?

Mr, G. M. Young: (a) No such list is maintained ; but those who served
in Mesopotamia and overseas are given the same special consideration in

the matter of civil employment as is given to all who served in the Great
War. '

(b) The Government of India are of the opinion that no useful purpose
would be served by instituting such a register, even if it were practicable
to do so at the present time.

PROSEOUTIONS UNDER THE INDIAN STATES (PROTECTION AGAINST
DisAPFECTION) ACT.

281.*Mr. B. Das: (a) With reference to the following assurance given
by Sir William Vincent in the Council of Statc during the digcussion of
the Indian States (Protection against Disaffection) Bill, vide the Counmecil
of BState Debates of the 26th  September 1922, page 501,
will Government be pleased to state if the Governor General in Coun-
cil, in each case of proseculion, was approached to give his sanction for the
same ?

“Those who offend againet this law will not be liable to summary action at the
hands of the executive . They will be tried hefore a Court of Law or a Magistrats and
the accused will, I suppose, unltimately have a right of goin :I; to the High Court.
Burely that is a reasonable safeguard against any injustice. F?u er, there is the great
safeguard of the previous sanction of the Governor General in Council”.

(b) Has any of the parties prosecuted so far taken his case to the
highest tribunal, the High Court? If so, with what result? .

Mr. E. B. Howell: (a) Yes.
(b) The answer to the first partis ‘‘No"’. The second part does not arise.

PROSREOUTION UNDER THE INDIAN STATES (PROTECTION AGAINST
DisA¥FFEOTION) AoOT.

282, *Mr. B. Das: (a) Will Government be pleased to state whether
in all cases of prosecution sanctioned by the Governor General in Council
under the Indian States (Protection against Disaffoction) Act, the provi-
sion to appeal to & High Court of Judicature is borne in mind?

(b) Has there been any departure from this procedure in any of the
-cases sanctioned ?



QUESTIONS AND ANSWERS, 563

Mr. X. B. Howell: (a) Yes.
(b) No.
CASE OF EMBEZZLEMENT AT THE SYRIAM POBT 'Ombx.

268. *Mr. Anwar-ul-Azim: () Wil Government be plessed ta state
the amount of loss involved to Government in the embeszzlement ocase
generally known as the '‘Syriam Post Office V. P. fraud case’ which
occurred in the Burma Cirele. during the year 1928 °?

(b) Will Government be pleased to state what action was taken against
the offending clerk? ;

(¢) Will Government be pleased to state whether, during the period
covered by the fraud, any inspecting officer visited the office, and if so, how

many times? e

(d) Will Government be pleased to state whether the investigation into
the case has disclosed any apparent neglect of duty on the part of the
inspecting staff, and if so, what disciplinary action was taken against such
inspecting staff ? L

Mr. H. A. S8ams: (a) The total amount embezzled was Rs. 1,145-14-0.
The security of the acgused was forfeited and the fine imposed on him by
the Court was recovered. Monetary responsibility was also enforced on
the sub-postmaster held responsible for contributory negligence. Taking
into account all these recoveries, the net loss to Government in this case
amounted only to Rs. 250.

(b) The offending clerk was prosecuted and sentenced to rigorous imee
prisonment for six months. The fine of Rs. 200 imposed on him by the
Court was recovered from him,

(c) Yes, three times, but on these occasions only the cash balance of
the office was verified and no inspection was made.

(d) The reply to the first portion is in the negative. The second portion
doos not arise. 5

L

ProMoTtiOoNS IN PostaL CIRCLES,

284, *Mr. Anwar-ul-Agim: Will Government be pleased to state:

(¢) How many officials in each postal circle have passed the Inspec-
tor’s examination and are still borne on the waiting list for
promotion to the posts of Inspectors and Divisional Head
Clerks to the Superintendents of Post Offices; and

(b) For how long those officials are being borne on the waiting lists
of different postal circles? '
Mr. H. A. 8ams: (¢) and (). Information is being collected and will be
supplied to the Honourable Member in due course.

PROMOTIONS IN THE PoSTAL DEPARTMENT.

285. *Mr. Anwar-ul-Agim: (¢«) Are Government aware that several
appointments on the Rs. 160—350 grade in the Postal Department
have been kept vacant pending publication of the results of the first lowest
selection grade examination? _

(b) Will Government be pleased to state whether they propose to fill
up the existing vacancies on the Rs. 160—250 grade by those ipassed candi-
dates who have been already kept for long in the waiting list for promotion?
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f ) N

Mr. H. A. 8ams: (¢) I am not aware of the fact. The presumption is

that the vacancies have been filled provisionally pending ‘the resdlt of the
examination,

(b) Assuming that by ‘‘passed candidates’’ the Honourable Member
means candidates who have passed the old examination for appointment
a8 Inspectors of Post Offices and Head Clerks to Superintendents of Post
Offices, it is obviously undesirable to allow these candidates to fill up vacan-
cies in the selection grade of Rs. 160—250 other than those for which they
have been specially qualified, until the results of the lowest selection grade
examination are published.

PromoTiON OF MR. A. M. Doss 1IN TEE RANGOON GENERAL PosT
OFFICE.

286. *Mr. Anwar-ul-Asim: (¢) Wil Government be pleased to state
whether all Presidency Post Offices and the Rangoon General Post Office
are treated as self-contained cadres in respect of promotion up to and in-
cluding the grade of Rs. 160—250 ?

(b) If the reply to part (a) is in the affirmative, why was Mr. A. M.
Doss imported as an Accountant in the Rangoon General Post Office from
the Burma mofussil cadre?

" Mr, H. A, S8ams: (a) Presidency Post Offices anHl the Rangoon General
Post Office have self-contained cadres for the purpose of promotion to the
grade of Ra. 160—250, but, in filling up vacancies in the posts of Account-
ants and Assistant Accountants in that grade, preference is given to senior
officials on ordinary clerical time-scales of pay in the Circle as a whole,

"swho have passed the examination for appointment as Accountant or Assist-
ant Accountant,

(b) Because no passed official was available in the Rangoon General
Post Office and Mr. A, M. Doss had passed the Accountents' examination.

PrOMOTIONS IN THE POSTAL DEPARTMENT,

287. *Mr. Anwar-ul-Azim: (a) Has the attention of the Government
of India been drawn to the statement contsined in the ecircular No. 7
of July, 1929, published by the all-India (including Burma) Postal
Accountants’ Association, in which the Honourable Member in charge of
the Labour and Industries Department, Government of India, is reported
to have promised to a deputation which waited on him at Bombay on The
80th June, 1929, headed by Mr. N. C. Kelkar, M.L.A., that he would ask
the Director General, Posts and Telegraphs, to fix semiority according to
the date of passing a departmental examination? )

(b) If the reply to part (a) is in the affirmative, will Government be
pleased to state whether any order on the subject has sinpe been issued?
If not, when do Government propose to do so?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

(b) Government have issued no orders on the subject, but have left the
matter to the discretion of the Director General, who is examining the
question and will issue orders shortly.

PRACTIOE IN BUBMA BY ADVOCATES OF INDIAN COoURTS.

288. *Mr. Anwar-ul-Azim: Will Government be pleased to state whether
¢ barrister advocate of the Calcutta, Bombay, Madras or Patna High Courd
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can practise in the Rangoon High Court, and in the courts subordinate
thereto now? If so, under what conditions? Does that apply equally to
the vakil advocate as well?

~ The Honourable 8ir James Orerar: Under the rules framed by the Bar
Council of the Rangoon High Court advocates of other High Courts are
debarred from practising in that Court, or in the courts subordinate thereto,
but they may be permitted to plead and act in a particular cause or matter
with the express permission of the presiding Judge. This applies to
barrister as well as to vakil advocates.

LossES ON THE ASSAM BENGAL RATLwaAY.

289. *Mr. Anwar-ul-Azim: (a) Will Government be pleased to state,
in the interests of the public, if the Assam Bengal Railway has lost
Rs. 80,000 and Rs. 4,000 respectively from the Chittagong and Gauhati
Stations ?

(b) If so, what was the cause of such loss, and who is the man or men
rerponsible for this loss?

Mr. A. A. L. Parsons: I am obtaining the information required from the
Assam Bengal Railway and will communicate with the Honourable Member
on its receipt.

Mr. Anwar-ul-Azim: Will the Honourable Member kindly place it on
the table of the House instead of sending it to me? i

Mr. A. A. L, Parsons: I will certainly have a copy placed in the
Library. As the question has been raised before, I should like to explain
that it is, I believe, our practice in the Railway Department always to place
in the Library of the House copies of communications that we send to
Honourable Members.

Mr. Anwar-ul-Azsim: What objection can there be in placing a copy of
it on the table of the House, so that it may find a place in the debates
of the Assembly?

Mr. A. A. L. Parsons: It is merely a question of whether it is desirable to
incur the extra charge for printing.

Mr. Gaya Prasad Singh: Is that your concern?

REPORT OF THE TARIFF BOARD ON THE CHEMIOAL INDUSTRY,

290. *Mr. Sarabhal Nemchand Haji: Will Government be pleased to

state the date when they propose to publish the Report of the Tariff Board
on the chemical industry ?

The Honourable 8ir George Rainy: Government regret that the consi-
deration of this Report has taken much longer than was originally antici-
pated. They will endeavour to publish it before the end of March.

THE GOVERNING BopYy OF TEE LADY HARDINGE MEDICAL® COLLEGE
AND HosPITAL.

291. *Mr, Sarabhai Nemchand Haji: (a) Will Government please state
it they have considered the advisability of strengthening the Governing
Body of the Lady Hardinge Medical College and Hospital by the appoint-
ment thereto of fully qualified non-official Indian medical men ?
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[b) Have Government considered whether it is desirable in view of the
all-India character of this institution that the members of the Governing
Body should be drawn from different parts of India?

(c) Will Government please state the number of meeﬁangs of thé Gov-
erning Body held snnually during the last five years?

8ir Frank Noyee: (a) and (b). In pursuance of the recommendation of
the Standing Finance Committee, the Government of India propose to
appoint a Committee to enquire into the financial position of the Lady
Hardinge Medical College and Hospital, Delhi. The question of revising
the constitution of the Governing Body will be referred to that Committee.

(¢) The Governing Body met five times in 1925, twice in 1926, twice
in 1927, twice in 1928 and five times in 1920. I may add that there is
an Executive Committee of the Governing Body which meets at least once
a month during the College session,

EXHIBITION OF THE WORK OF INDIAN ARTISTS.

202. *Mr. Sarabhal Nemchand Haji: (a) Will Government be pleased to
state why special stress has been laid on the Indian artist, who is t6 copy
four Royal portraits for the Vieceroy’s House, -exhibiting his work at the
Delhi Fine Arts Exhibition?

(b) Is it the intention of Government to -confine this copying work only
to artists who think fit to utilize the good offices of the Delhi Fine Arts
Exhibition Society?

(c) What steps have Government taken to see that. the clmms of other
Fine Arts Societies elsewhere will be properly considered?

(d) What steps other than the notification in the Gazette of India have
Government taken to convey this information to various Indion artists in
different parts of India?

The Honourable Sir George Schuster: (a) It was considered that, as
the pictures are required by October, 1930, the most expeditious procedure
was to afford those desiring to copy the portraits an opportunity of exhibit-
ing at an early date where their work could be viewed.

(b) and (c). Not necessarily, There is nothing to prevent any artist
submitting portraits to the Government of India direct and any portraits
8o submitted, if they arrive in time, will receive equal consideration. It
was however thought that, as the Delhi Fine Arts Exhibition is open to the
whole of Indin and is to be held at a date which fits'in with the practical
needs, it would afford to artists who can take advantage of it the best
means of bringing their work to the personal notice of those with whom
the selection rests.

(d) The notification in question, in addition to appearing in the Gazette,
was sent to the Associuted Press for distribution and has appeared in
newspapers in different parts of India. It is understood that the Delhi
Fine Arts Exhibition Committee has sent copies of its prospectus to a large
number of artista all over India and that the response has been encouraging.”

Mr. Sarabhai Nemchand Hafl: With reference to the imformation that
the Delhi Exhibition was the first in point of time, may T draw the atten-
tion of Govomment to the fact that in the month of February an exhibi-
tion is also held in Bombay and that being so, did Government make any
attempt to cxtend their activities to the exhibits in the Bombay exhibition?
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The Honourable 8ir George Schuster: I am afraid I have no information
apout what was done in connection with the Bombay exhibition but Feb-
ruary was rather close to the date when the decision was taken and I
imagine that there was not very much time.

Mr. M. R. Jayakar: Will Government take steps to see that intimation
about this work is given to the several art schools in various parts of India?

The Honourable Sir George Bchuster: I have already said that the Com-
mittee of the Exhibition has sent copies of its prospectus to a large number
of artists all over India. I think they have done all they can to bring
the possibility of being selected to copy these pictures to artists all over
India. :

APPOINTMENT OF INDIANS FOR LIGHTHOUSE ADMINISTRATION,

203. *Mr, Sarabhal Nemchand Haji: (¢) Will Government be pleased to
lay on the table a statement showing the appointments of Indians and non-
Indians in various ranks of both superior and subordinate services of the
general Lighthouses Administration since its recent reorganisation?

(b) What stops have Government taken to enable the various posts, now
held by non-Indians under contract, being filled in due course by Indians
with necessary qualifications?

The Honourable 8ir George Rainy: (n) A statement is laid on the table
giving the information required.

(b) An Indian will shortly be appointed as an Inspector of Lighthouses
and will be trained under the Chief Inspector. The mechanics will be
trained by the Foreman Mechanics and will, if they prove themselves
qualified, be eligible for appointment to the pgst of Foreman Mechanic.

Indians !
(including !
Designation. Anglo- Non-Iadians, i Remarks,
Indians). !
Headquarters, 1
i
Chief Inspector of Lighthouses . | o 1
Inwpector of Lighthouses . . e 1* | *Two posta of Insrec-
*Pe ¢ ~ tors Ezve been sanc-
. tioned, An Irdian
will shortly be ap-
| poioted to the vacant
! post,
Foreman Mechanics . , ) . 2
Mechanics . p . ’ a 2t .5 t4 additional appoint-
o ments will shortly be
created. Indians
will be appointed to
theae posts,
Draughtsman . . . i 1
Clerk {attached to C. I, L.) x 1
Commercial Accountant . . 1 ]
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REMUNERATION OF MEMBERS APPOINTED TO COMMITTEES.

204. *Mr. Sarabhai Nemchand Haji: (a) Will Government please
state when they propose to appoint a committee to prescribe scales of remu-
neration and allowances for members working on committees appointed by
the Government of India?

(b) What steps do Government propose to take to provide for economy
in the scales of remuneration and allowances for members of committees
appointed by the Secretary of State?

(c) Is there any reason why the remunerations fixed by the Secretary of
State are regarded as non-voted? If any Standing Order is responsible
for the above, are Government prepared to take steps to have it modified ?

(d) Will Government be pleased to state whether it is possible to take
steps to solve this problem during the lifetime of the present Assembly?

The Honourable 8ir George Schuster: (a) and (d). This matter has had
my careful consideration and 1 had hoped to proceed further with it this
Session. As the Honourable Member probably is aware, I discussed the
question with a number of Members during the last Session, and I found
that opinion was somewhat sharply dividled on the subject. It is there-
fore a matter on which Government would hesitate to move without
obtaining full opinions from all quarters, and Government would be glad
of an opportunity to obtain the views of the House on the subject. I
suggest to the Honourable Member that a suitable occasion might arise in
connection with the discussion of Demands for Grants in this vear's
Budget.

(b) and (c). I would refer the Honourable Member to section 21 of the
Government of India Act, which empowers the Secretary of State to fix
the remuneration and allowances of members of Committees appointed by
him, and to section 67A (8) (iii) of the Act, under which the salaries of
persons appointed by him are not subject to vote, The Government of
India feel unable to consider any questions involving amendment of the
Act, pending the Report of the Btatutory Commission.

Mr. B, Das: Has the Honourable Member collected information from
the Provincial Governments as to the rate of allowances paid to the mem-
bers of the different committees?

The Honourable Sir George Schuster: I think we have that information.

Mr. B. Das: Is it not a fact that the Provincial Governments pay very
low rates of allowances to members of committees?

The Honourable S8ir George Schuster: I believe it is a fact that the
scale of allowances paid by Provincial Governments is considerably lowet
than the scale of allowances paid by the Central Government,

Mr, Gaya Prasad 8ingh: The travelling and halting allowances of mem-
bers are also lower.

The Honourable 8ir George Schuster: I thank the Honourable Member
for the information.

Mr. M. A, Jinnah: Will the Honourable Member be in a position to
give us, at the time he suggested a discussion might be raised, the totat
cost of all the committees that have been appointed during the last three
years, or shall I give him special notice?
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The Honourable Bir George Schuster: I understand that the Honour-
able Member wishes to have placed before this House a statement of the
costs of all committees appointed by the Central Government during the
lagt three years and not by the Provincial Governments?

Mr. M. A. Jinnah: Yes, by the Government of India.

The Honourable 8ir George Schuster: I shall be very pleased to make
that calculation for the benefit of the Honourable Member,

REPAIR OF THE BEADRA TOWERR IN AHMBDABAD.

205. *Mr. Sarabhai Nemchand Hafi: (a) Will Government please
lay on the table a list of the protected monuments in Ahmedabad ?

(b) Is Bhadra one of the protected monuments, and if so, what sums of
money have been spent in its repairs?

(c) Is it a fact that the central tower in Bhadra is in & dilapidated
condition? If so, do Government propose to take the necessary steps before
that portion of the building tumbles down?

Mr. @. 8. Bajpal: (a) A list of protected monuments in Ahmedabad is
laid on the table.

(h Yes; sums tot-allin'g] Rs. 887 have been spent on the preservation
of this monument during the last four years.

(¢) Government have no information but have made inquiries. The
Honourable Member may rest assured that such action as the result of
these inquiries might suggest will be taken.

List of central protected monuments in the Ahmedabad District.

. Rani Rupavati’'s mosque in Mirzapur, Ahmedabad City and Suburbs.
Rani Spiri’s mosque and tomb, Ahmedabad City and Buburbs,

. Muhafiz Khan's mosque, Ahmedabad City and Suburbs.

. Ahmad Shah’s tomb, Ahmedabad City und Buburbs,

. Tomnbs of Queens of Ahmad Shah, Ahmedabad City and Suburbas.

. Haibat Khan's masjid, Ahmedabad City and Suburbs.

. Dastur Khan's masjid, Ahmedabad City and Buburbs.

. The S8hahpur or Kazi Muhammad Chisti's masjid, Ahmedabad City and Suburbs.
. Queen's mosque in Barangpur, Ahmedabad City and Suburbs.

10. Qutb SBhah’s mosque, Ahmedabad City and Suburbs.

11. Bayyid Usman’s mosque and tomb, Ahmedabad City and Buburbs.

12. Shah Alam’s tomb with all surrounding buildings in the group, Ahmedabad
City and Buburbs.

13. Bibiji's masjid at Rajpur-Hirpur, Ahmedabad City and Suburbs.
14, Jami Masjid, Ahmedabad City and Suburbs.

15. 8hah Khupai's masjid, Ahmedabad City and Buburbs.

16. Sakhar Khan's masjid, Ahmedabad City and Suburbs.

17. Phuti masjid, Ahmedabad City and Buburbs.

© o =N AR -
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Darya Khan's tomb, Ahmedabad City and Buburbs.

. Achynt Bibi's masjid and tomb, Ahmedabad City and Suburba.

Baba Lului's masjid, Ahmedabad City and Buburbs.

Malik Alam's mosque,_ Ahmedabad City and Buburbs.

Mata Bhawani's well, Ahmedabad City and Buburbs.

Dada Harir's well, Ahmedabad City and Suburba.

Dada Harir's mosque and tomb, Ahmedabad City and Suburbs.

Tomb of Mir Abu Turab, Alimedahad City and Buburbs.

Brick minars on Railway Btation platform, Ahmedabad City and Suburbs.
Dutch tombs near Kankaria tank, Ahmedabad City and Suburbs.

The Teen Darwaza, Ahmedabad City and Suburbs.

Nawab Sardar Khan's Roza bearing Survey Nos. 6810 to 6814, Ahmedabad City

and Buburbs

Shpppgug

, Bidi Sayyad's mosque, Ahmedabad City and Suburbs.
. Ahmedshah's mosque, Ahmedabad City and Buburbs.
. Miyan Khan Jahan's masjid, Ahmedabad City and Suburbs.

Tomb near Queen's mosque in Sarangpur, Ahmedabad City and Suburbs.
The three gates, Ahmedabad City and Buburbs.
The Bhadra tower, Ahmedabad City and Buburbs.

. Inlet to Kankaria tank, Ahmedabad City and Buburbs.
37.

City gates (Delhi gate, Dariapur gate, Premabhai gate, Kalupur gate, Panch

Kuwa gate, Baranpur gate. Raipur gate und Astodia gate), Ahmedabad City and

Buburbs,

. Miyan Khan Chisti's masjid, Dariapur Kasipur.
. Ibrahim Sayyid's masjid, Rajpur-Hirpur,

. Malik Isan-ul-Mulk’s mosque, Isanpur.

]

Jethabai's step-well, Isanpur.

. Small stone mosque to the south of Malik Isan-ul-Mulk's mosque, Isanpur,
. Rouza of Azam Khan and Muazzam Khan, Vasun.

. Tombs, Batva.

. Btep-well with inscription, Adalnj.

. Bmall stone mosque, Paldi.

. Tomb of Sheikh Ahmad Khata Ganj DBaksh, Makbera (Sarkhej).

. Pavilion before the last Makbera (S8arkhej).

. The Qreat mosque, Makbera (Barkhej).

. Tomb of Muhammad Begarah, Makbera (Sarkhej).

. Tomb of Bibi Rajbai, Makbera (Sarkhej).

. The great tank, Palace and harem, Makbera (Sarkhej).

. Rouzag of Bawa Alisar end Bawa Ganj Baksh, Makbera (Sarkhoj).
. Mosque of Belel Khan Gazi or Bahilal Gazi, Dholka.

. Jami Masjid, Dholka.

. Khan Masjid, Dholka,

. Malav tank, Dholka.

58. The ruined building near the Tunka masjid, Dholka,

64.

. Khan tank with its sluices, Dholka.
. Manzar talav and shrines, Viramgam.
. Jami masjid, Mandal.

Sayyid masjid, Mandal.

. Kazi masjid, Mandal.

Ganjni masjid, Mandal.
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SUPERINTENDENT OF EpucaTioN For DeLnr AND AJMER-MERWARA.

206, *Mr. Barabhai Nemchand Haji: (a) Will Government please
state if they propose to revive the post of SBuperintendent of Education in
Dethi, Ajmer-Merwara?

(b) Is it proposed to confine the appointment to members of the Indian
Educational Service, and if so, why?

(c) What would be the saving if & fully qualified officer from the Pro-
vincial Educational Service was appointed ?

(d) What is the amount of overseas pay that is proposed to be paid to
this Superintendent and what is the basis on which it is reckoned ?

Bir Frank Noyce: (a) It is proposed to create a special post of Superin-
tendent of Education for Delhi, Ajmer-Merwara and Central India for two
years in the first instance.

(b) No.

(¢) The pay proposed for the post is Rs. 400—-50—1,250—50—1,5600, plus
overseas pay if the officer appointed is of non-Asiatic domicile. The scale
pay of the Provincial Educational Service is Rs, 250—800. As the post i#
for the present temporary, it is impossible to calculate the saving which
would result if an officer from the Provineial Educational Service were ap-
pointed to the post on the latter seale of pay, as this would depend upon the
pay actually drawn by the officer at the time of his appointment.

(d) The rate of overseas pay, which it is proposed to attach to the post,
if it ig filled by an officer of non-Asiatic domicile, is the same as that for
the Indian Educational Service, viz., from Rs. 150 to Rs. 800, or from
£15 to £80 if drawn in sterling.

RECRUITMENT OF THE EMIGRATION AGENT, MALAY STATES.

207. *Mr. Sarabhai Nemchand Haji: (a) Will Government please state
if it is & fact that up till now the pay of the Emigration Agent in the Malay
States has been in the grade of Rs, 800—800?

(b) Has this post been so far confined to the members of the Provincial
Civil Service? If so, will Government please state their reasons for recruit-
ing the next Emigration Agent in the Malay States from the ranks of the
Indien Civil Service, which necessitates payment in the scale of
Rs. 1,000—2,250?

(c) For how long has the present incumbent been in offica?

(d) Did Government make attempts to recruit an equally qualified officer
from the Provincial Civil Service to succeed the present Emigration Agent?

Mr. G, 8. Bajpai: (a) There is no fixed scale of pay attached to the post
of Agent as such. The basic pay is fixed at the scale of the service from
which the officer concerned happens to be drawn, and a special pay of
Rs. 300 per mensem is given in recognition of the extra responsibility of
the post.

-(b) The post is not reserved for any particular service, but the first
and the present incumbent were both selected from the Provincial Civil
Service. The question whether the present Agent's successor should be
chosen from o provincial or an all-India Service will be considered after
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the deputation which is to visit Malaya this year presents its report.

The deputation is expected to make suggestions regarding the status of
the post.

(c) 3 vears 2 months and 26 days.
(d) Does not arise.

Mr. B. Das: May I ask, Bir, when is this deputation likely to reach
Malaya?

Mr. G. B. Bajpal: I think, Bir, some time in April.

Mr. B. Da#s: Have the Government fixed the personnel of that depu-
tation?

Mr. G. 8. Bajpal: No, Sir.

SHOKT NOTICE QUESTIONS AND ANSWERS.

Riors 1% Dacca.

Mr. Anwnr-ul-ulm Has the attention of Government been drawn to the
Press reports ahout the riots in Dacca? How many so far have been
killed, wounded and molested, belonging to the Hindu, Muslim and
Christinn communitiez respectively ? What was  the genesis of this
trouble? Has the District Magistrate issued any communiqué regarding
this matter?

The Honourable Sir James Orerar: The Government of India have
received reports from the Government of Bengs! about the unfortunate
riots which took place at Dacea. The trouble had its origin in the action
of a bodyv of 200 or 800 students, who were demonstrating in favour of
independence on the 206th January, and raised cries and created a great
noise in front of a mosque on the road side in which a number of Mu-
hammadans were assembled for pravers. Protests were made by the
Muhammnadans, and on these being disregarded, it is snid that stones
were thrown at the processionists, who at once attacked and invaded
the mosque. This led to subsequent sporadic assaults and rioting from
the 27th to the 80th January. Two cases of assault took place on the
81st, since when no fresh outrage has occurred. Order has now been
completely restored.

The reports received from ‘the Local Government show that two Mu-
hammadans have been killed and that twenty-three Hindus and fifteen
Muhammadans have been taken into hospital for treatment. No com-
muniqué has been issued by the District Magistrate.

Mr. A. H. Ghuznavi: Are the Government aware that they issued an
injunction that no procession should be taken out, but the students re-
fused to accept that position, and they did take out the procession whmh
led to this riot?

The Honourable Sir James Orerar: I think I have given in my reply
all the material facts whmh have been received in the Local Government's
report.

Mr. A. H. Ghuznavi: Are the Government aware that there was an
injunction under section 144 or an order under some Act that no proces:
gion should be taken out on that day?
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The Honourable 8ir James Orerar: I have no precise information to
that effect so far as I am aware, but I shall be glad to inquire.

Nawab Bir Sahibzada Abdul Qaiyum: Do Government propose to take
steps ta see that orders passed by them are respected and that permissions
given or refused by them are strictly observed? ~

The Honourable Sir James Orerar: That, Sir, is a matter for the Local
Governments immedintely concerned. 1 have no doubt they take pro-
per steps in the matter,

Mr. Anwar-ul-Azim: Is not there any co-ordination in inatters of this
nature between the Central Government and the Provincial Govern-
ments? ;

The Honourable Sir Jameg Orerar: In all important matters of policy
there is communication between the Central Government and the Local
Government concerned, but a particular occurrence of this kind is defi-
nitely and primarily the concern of the Local Governments and local
authorities, z

Pandit Madan Mohan Malaviya: Will the Honourable Member tell
us whether the issue of an injunction under section 144 may not have
contributed to the trouble that arose?

The Honourable Bir James Orerar: That, Sir, is & question of opinjon.

Mr. Anwar-ul-Azim: Will the Honourable Member kindly tell us how
many times in this country injunctions under section 144 were issued
and wviolated by people with intimidation?

Mr. President: That is a very tall order!

Dr. A, Buhrawardy: Is it not a fact that the Honourable Pandit
Madan Mohan Malaviya himself defied that order not long ago?

Pandit Madan Mohan Malaviya: And he will defy a similar order
again if opportunity arises.

Dr. A. Suhrawardy ~And there was no riot!

FarLvre oF THE INDIAN BROADCASTING COMPANY.

Dr. B. 8. Moonje (on behnlf of Mr. Lalchand Navalrai): (o) Will
Government be pleased to state if it is a fact that the Indinn Broadcast-
ing Company inaugurated in Bombay in 1927 has suffered heavy losses?

(b) Is it a fact that it is unable to carry on from more royalty re-
ceived by it from licences of the wireless sets?

(¢) Is it & fact that the broadcasting stations at Bombay and Cal-
cutta will be closed by the end of February, 19807

(d) Will Government be pleased to state if the Company has been
receiving any subsidy from the Government of Bombay or the Govern-
ment of India?

(¢) Is it a fact that, in order to save the situation, the Company
applied for a subsidy from Government? If so, for how much?



874 LEGISLATIVE ASSEMBLY. [11tr FEs. 1930.

(f) Was the subsidy asked for refused? If so, by which Government
and for what reasons?

(9) Do the Government of India, in the interests of the usefulness
of broadeasting in India, propose to help the Company to avoid the
crisrs?

(k) If the answer to part (g) be in the negative, do Government pro-
pose to make any other arrangement to establish broadcasting in India
and which? If not, why not?

The Honourable Sir Bhupendra Nath Mitra: (a) Government under-
stand that the fact is as stated.

(b) It has been reported to Government that the Company is unable
to carry on on the proceeds of its receipts both from licence fees and
percentage of the value of imported wireless apparatus.

(¢) Government have been informed that the Company intends to
cease broadcasting at the end of this month.

(d) No direct subsidy has been given, but the Company receives 80
per cent. of the broadcast receiver licence fees realised by Government.

(¢) Yes. Various methods of assisting the Company have been sug-
gested. The latest suggestion was that & subsidy of Rs. 2 lakhs per
annum for a minimum period of two years might suffice.

(f) The Government of India, with whom the Company has been in
correspondence, have not seen their way to grant a subsidy, as they were
not fully satisfied that such a grant would be justified or that it would
be the best and most economical method of ensuring the development
of broadcasting in India.

(¢9) Government have decided that jt is undesirable for them to in-
tervene in the affairs of the Company at the present juncture,

(h) The matter is engaging the attention of Government and I shall
muake a statement in the House on the subject us soon as I am in a posi-
tion to do so.

Mr. M. R. Jayakar: Will Government consider the desirapility of
granting the subsidy on such terms as they think are economical?

The Honourable 8ir Bhupendra Nath Mitra: At the present moment,
Sir, I regret that I can add nothing to what I have already stated.

Mr. K. 0. Roy: Have the Government received any special advice
from an expert body of opinion regarding the possibility of success of
broadcasting in India?

The Honourable Sir Bhupendra Nath Mitra: I do not precisely know
what my Honourable friend means by ‘‘expert body of opinion', but I
believe that some years ago the matter was discussed by Government
with certain public men, including certain Members of this House, and
my Honourable friend Mr. K. C. Roy was one of them. (Laughter.)

Mr, K. 0. Roy: Do I understand that the Honourable Mr., Sams,
who presided over the conference, was not included in the conference?

fﬁ'l'he Honourable Sir Bhupendra Nath Mitra: I wags referring to non-
officials.
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Mr. K. U._Iwy: Will the Honourable Member be pleased to lay a
copy of Mr, Sams’ report on the table?

The Honourable Sir Bhupendra Nath Mitra: I have not got the re-
port here at the present moment, but I shall consider that suggestion,

8ir Hugh Oocke: Have Government considered the possibilities and
the cost of developing broadeasting to towns and villages throughout
India with a view to correcting the wrong news and the wild information
which is spread at present? ’

The Honourable Sir Bhupendrs Nath Mitra: Government have not
gone into the matter in any great detail.

8ir Hugh Oocke: Will Government consider that question and go into
it in detail?

The Honourable Sir Bhupendra Nath Mitra: Sir, the problem imme-
diately before Government is whether they should attempt to maintain
the existing mvenues for the development of broadcasting in India. The
problem to which my Honourable friend Sir Hugh Cocke has referred is
n much wider problem and it may involve a considerable amount of ex-
penditure. I submit that the consideration of that problem must appro-
priately come at a later stage.

MESSAGES FROM HIS EXCELLENCY THE VICEROY AND
GOVERNOR GENERAL.

Mr. President: I have received two communications from His Excel-
lency the Vicerov and Governor General regarding the Railway Budget
and I will read them to Honourable Members:

“‘For the purposes of sub-section (I) of section 67-A of the Government
of India Act and in pursuance of rules 43, 46 and 47 of the Indian Legis-
lative Rules, I, Edward Frederick Lindley, Baron Irwin, hereby appoint
the following days for the presentation to the Legislative Asaembly of the
statement of the estimated annual expenditure and revenue of the Governor
General in Council in respect of Railways and for the subsequent stages
in respect thereof in the Legislative Assembly, namely:

Monday, the 17th February ... Presentation in the Legislative
Assembly.

Wednesday, the 19th February General Discussion in the Legisla-
tive Assembly.

Friday, the 21st February ... ] ) .
Saturday, the 22nd February ... Veting of Demands for Grants in
Monday, the 24'h February ... ? the Legislative Assembly.
Tuesday, the 25th February ... J

New Delhi, IRWIN,
The 7th February, 1930. Viceroy and Governor General.’”
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(The message was received by the Assembly Standing.)

“In exercise of the powers conferred by rule 2 of the Indian Legislative
Rules, I, Edward Frederick Lindley, Baron Irwin, hereby appoint the
Honourable Sir George Rainy, to perform the functions assigned to the
Finance Member under rule 46 of the said Rules on the occasion of the
gencral discussion appointed for Wednesday, the 19th February, on the
statement of the estimated annual expenditure and. revenug of the Governor
General in Council in respect of Railways.

New Delhi, IRWIN,
The 7th February, 1930. Viceroy and Governor @encral.”

THE CANTONMENTS (HGUS%-J}'.CCOMMODATION' AMENDMENT)
ILL.

PReSENTATION OF THE REPORT OF THE SELECT COMMITTEE.

Mr. G. M. Young (Army Secretary): Sir, I beg to present the Report
ot the Select Committee on the Bill further to amend the Cantonments
(House-Accommodation) Act, 1928.

RESOLUTION RE MEDICAL RESEARCH,

Mr. President: The House will now resume further discussion on Mr.
Jayakar's Resolution* which was moved on 8th February;, 1930.

Mr, M, A, Jinnah (Bombay City: Muhammadan Urban): Sir, on the
last occasion I said that the Honourable Member, on behalf of Government,
did not meet the Resolution. First of all I want the House to kmow this,
that on this question of the location of this institution at Dehra Dun,
there is a very very strong feeling against it, and I think the Honourable
Member is awnre of it, and I think the Government too are aware of it.
There is a very strong feeling, not only among those who are entitled to
speak as professional men, but I venture to say that there is a very strong
feeling among the general public. Dehra Dun is hardly the place where
this institution should be transferred. Beveral questions were put in this

*#¢“This Assembly recommends to the Governor General in Council (a) to appoint a
committee with a non-official majority and an adequate representation of the independent
medical profession to inquire into and report on the following points, and (4) to hold
over the proposed transfer of the Medical Research Institute, Kasauli, to the Chandbagh
building at Dehra Dun till this committee’s report is considered by the Assembly :

(1) The most suiteble University centre for the establishment of the Central
Medical Research Institute;

(2) The constit:t.ion of the Governing Body of the Indian Ressarch Fund Associa.
tion; and.

{3) Recruitment for the Medical Research Department.’
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House and it seemed at one time that the Government were determined to
carry out that decision and to take this institute to Dehra Dun, but I am
glad now, at any rate, that the door is just open a little and the Honour-
able Member, on behalf of Government, said that the chapter is not
closed on that subject. But, Bir, having said that, he proceeded to eay
that he did not like & committee—and I can tel] you, 8ir, and the House
that committees should not be appointed lightly in my opinion—but I
think my Honourable friend Mr. Jayakar realised the strong resentment
and the strong public opinion which compelled him Lo table the Resolu-
tion in the terms as he did, that a committee shall be appointed, to do
what—I want the House clearly to understand—to do this, to enquire and
report, firstly, on the most suitable University centre for the establish-
ment of the Centra] Medical Research Institute. Now, to that what is
the answer of the Government? The answer of the Government is this:
‘It is true we are open to consider whether Dehra Dun should be the
place where the institute shall be located, but we are going to get the
estimate of the cost for that purpose’’. When you have got the estimate
of the cost, will that decide? That is the first question I want to know.
Supposing you get an estimate of the cost, do you think that that would
reasonably finish the question?

Sir Frank Noyce (Secretarv, Department of Education, Health and
Lands): No, Sir.

Mr. M. A. Jinnah: Then, will you consider other places, which are
emphasised by this Resolution? And I can assure the Government that,
as far as I have been able to understand public opinion, it is dead against
Dehra Dun. The public opinion is this, that vou must select some suit-
sble University centre for the establisiment of the Central Medical Re-
search Institute. Having pushed yourself to the limit that you had closed
the chapter, you yourself found that part of that institute would have
to be at Kasauli, and you yourself found that it would be half and half.
Therefore, I say that it is most essential that a place should be found which
is & suitable University centre. Therefore, would you consider Dehra Dun
along with that University centre or centres? That is the next question.
Therefore the Honourable Member, on behalf of Government, if he insists
on Dehra Dun, is not meeting my Honourable friend, Mr. Javakar, who
emphasises, in his Resolution, that the place must be a suitable University
centre. I do ask the Government to give me an answer on that point,
and T say that, if vou are going to consider a suitable University centre
along with Dehra Dun, then you should also get an eslimate of the cost
of the various University centres. How would your conference otherwise
decide? On what facts and merits? Would the conference decide in
favour of ome or the other place without considering the relative cost of
all the University centres? Therefore it seems to me that there is still
the thin end of the wedge so far as Dehra Dun is concerned. I am not
satisfied so far with the observations which the Honourable Member has
made.

Then, let us take the second point. The second point is this, the
constitution of the Governing Body of the Indinn Research Fund Associa-
tion. Now my Honourable friend’s Resolution wants that a committee
should be appointed to inquire into the comstitution. I am told by the
Honourable Member that they have already reconstituted this Governing
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[Mr. M. A. Jinnah.]

Body. He said that there were seven non-official members—I think the
Honournble Member will correct me if I am wrong—and seven officials.
I think he also mentioned the names which, of course, I was not able
to catch. It is very difficult to remember 14 names when they are
rapidly mentioned. But I am assuming that they are all honourable men
and they are also very good men, and that the Honourable Member has
done his very best and exercised nall the abilities that he, of course,
possesses in selecting them. But that does not meet the point. Of course
the Honourable Member qualified—and I must say this in all fairness to
him~—and said that even this question of the constitution of this body which
has now been reconstituted will be placed before the conference. I must
say, in fairness to him, that the conference will be given an opportunity to
examine the merits, the qualifications and the status of these 14 men. 8o
far I grant it is an advance.

Then with regard to the third point, the recruitment for the Medical
Department ; this question also, he said, will be placed before the confer-
ence. Therefore, Sir, what the Honourable Member now suggests is this.
Instead of a committee a conference will be held, and he was good enough
to tell us that there will be two representatives of this Assembly who
wil] be selected or nominated to that conference.

Now, Sir, I come to the most important point. Will this conference
decide this very important question by votes? Supposing there is a
difference of opinion in the conference, who will be the final arbiter? That
is the next question. Will the Honourable Member come to this House
finally before Government take their final decisions on these Qquestions?
T do not care whether it is & committee or whether it is a conference;
and if the Honourable Member is very keen on having a conference instead
of a committee, and if he thinks it is a more practicable way of dealing
with this question, I have no special objection to that. But the point
that I want to emphasise is this: Will Giovernment place before this
House the proposals which they formulate, before they take their final
decision on this question? Because this is & very important question and
Government should not take any final step without ascertaining the views
of this House. The advantage of a committee is this: When a committee
is appointed, they make their report; they give their reasons and their
facts and figures for their conclusions, and when the report is submitted
tc the Government of India, it is ordinarily and normally expected that
the Government of India, before they take any steps upon the recommenda-
tions of the Committee, would consult this House. That is what is normally
expected; and I do not wish that, under the guise of a conference, Govern-
ment should depart or run away with this question as if they had nothing
more to do with this House, and that under the guise of this conference
they will take the opinion of the members of this conference and then
finally decide as they like without giving an opportunity to this House
to pronounce an opinion on these verv important questions. Therefore,
unless the Honourable Member gives me this assurance, particularly with
regard to my last point, I will certainly press this Resolution.

Mr. B. Das (Orissa Division: Non-Muhammadan): 8ir, I rise to
support the Resolution moved by my Honourable friend, Mr. Jayakar, and
oppose the proposition advanced by 8ir Frank Noyce. Sir, it seems that
Sir Frank Noyce is patting the different major provinces. He has

Pl
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patted the gentlemen of Bombay,' Madras and Bengal in their backs, and
wants to exclude the medical profession of certain other provinces from
being represented in the conference and in the Indian Medical Council.
Bir, on kehalf of the Patna University and on behalf of the Province of
Bihar and Orissa I strongly protest against this discriminating attitude
which my Honourable friend, 8Bir Frank Noyce, has adopted. I find
that this discriminating policy of Government towards the Patna University
is not confined only to the Department of Education, Heulth sand Lands.
It is also evident in the treatment of the Reilway Board, in that it has
not so far accepted the Engineering graduates of the Patna University
a8 eligible for services in the Railway Department. Probably it may be
the same with my Honourable friend, Sir Bhupendra Nath Mitra, when
he employs engineers for the Indian Btores Department. I cannot under-
stand why this step-motherly treatment is sometimes adopted by Govern-
ment towards provinces which are not adequately represented on the
Treasury Benches. Yet I find that my province is only represented by
Sir George Rainy on the Treasury Bench but probably he has forgotten

his past connection with my province. X

The Revd. J. 0. Ohatterjee (Nominated: Indiun Christians): Why
don’t you have it in Delhi and settle all these provincial jealousies?

Mr. N. 0. Kelkar (Bombay Central Division: Non-Muhammadan
Rural): Delhi was rejected by Government themselves.

Mr, B, Das: If I had my own way, I should like to see the Delhi
Province comprised of only Delhi town and not & bigger province.

Sir, after recording this strong protest on behalf of my province, I
now ventilate before the House the unanimous protest that the Indian
medical profession has recorded before GGovernment and has placed before
the country regarding Government'’s attitude about the Indian Medical
Council and about the location of the Central Medical Research Institute
at Dehra Dun. Sir, I was surprised to read a statement issued by Dr.
Jivraj Mehta, a well-known medical man in Bombay, and at present the
Director of a medical institute which is in no way inferior to the Grant
Medioal College at Bombay. He mentioned in a statement, which he
circulated, that the Government had managed to spend a sum of money
on the foundations of the buildings at Dehra Dun, which was equal to
“‘the sum of meney which had been donated by the Rockefeller Founda-
tion on account of the cost of site of the buildings and equipping of the
Public Health Institute at Caleutta ’’. That shows how Government
squander pullic money and how they, without respecting and ascertaining
the views of the public, go on spending money on lime and mortar.
And vet today we are still considering whether Dehra Dun will be a proper
place for the location of the Indinn Medical Research Institute.

Sir, the opposition that has so far been advanced by the Indian
medical profession is that Dehra Dun iz not a central place. It is only
a place where different Government institutions are located, and it may
be compared rlmost to a cantonment town in India or to Fort William
in Calcutta. In that atmosphere, no public institution can thrive, as it
is overridden by only Government officials and will always have an official
prejudice, and will never allow the proper deve}opment of a national
institution like the Central Medical Research Institute.
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1 will quote another eminent.doctor, a well-known medical man of
Bombay, Dr. G. V. Deshmukh, who happens to te the President of the
Bombay Medical Union. In his letter to the Secretary to the Depart-
ment of Education, Health and Lands, on the 30th August, 1929, he

wrote:

“The Union cannot acquiesce in such an appointment and desires to reaffirm its
opinion in favour of the creation of an all-India Medical Council, having on it repre-
sentatives of all the Indian Universities'',—

I lay stress on that, and Sir, the Members from Bihar and Orisea in
this House will not tolerate the exclusion of the Patnn Unmiversity—

“'the independent medical profession and the nominees of Government, and having
the powers and privileges similar to those enjoyed by the General Medical Council of
Great Britain and Ireland.”

Sir, our complaint is, and everybody on this side imows, that this
Council is not going to be an independent Council, for it is going to be
controlled by the dictates of the Medical Council in Great Britain. It
seems that those of the medical profession who are on the unemployed
18 Noox list in England want more and more jobs for themselves. 8o
* in this Medical Research Association, which is going to Le
created, the expert and research officers are not going to be Indians.
Already an I. M. 8. Officer was about to be appointed—1 think his .name
was Colonel Needham—but his appointment had to be stopped. Who
gave these heaven-born services all the spirit of research and all the
knowledge? We are in the midst of reforms. One stage of reforms has
passed and unother stage is expected, and we do not want this spirit in
the Government Departments of creating secret strongholds of their own
race, 80 that when we try and encroach and estublish our own rights,
we find ourselves nowhere. We here find a Medical Council is going to
be estaklished which will find places for the senior men of the I. M. 8.
profession, and Indians will not have the necessary opportunities to do
the research.

1 will also quote a few lines from another letter that T have received.
This is from the resolutions passed at the meeting of the medical pro-
fession of Bombay held on the 17th Janwary, 1980. The I. M. B. is
not represented there. In paragraph (b) of their second resolution, they
suggest :

‘“That pending the creation of an All-India Medical Council, an Inter-University
Board ccmposed of representatives of the Medical Faculties of the Indian Universities

be constituted to take organised action for the regzulation of medical qualifications and
standards.”

This is a different point. But I am suggesting that, in regard to the
establishment of the Council, the considered opinion of the Indian medical
profession should be given effect to. (Interruption.) I am glad that my
Honourable friend, Mr. Neogy, reminds me that my Deputy Leader’s
Resolution is for the establishment of a Research Institute with proper
constitution of its governing body. The Government want to include his
province tecause Bombay is too powerful. I want the Government not
to back up always the major provinces, excluding the interests of other
provinces.
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Mr. M. A. Jinnah: Such as Assam.

Mr, B. Das: Yes, such as Assumn. But Assam’s interest will be
looked after by my friend Mr. Abdul Matin Chaudhury.

Nawab Bir Sahibzada Abdul Qaiyum (North-West Frontier Province:
Nominated Non-Official) : Baluchistan.

Mr. B. Das: My province, Bihar and Orissa, where we have estab-
lished a full-fledged medical college and a full-fledged engineering college,
should have its recognition and its representation on the Medical Research
Institute. My Honourakle friend, Sir Frank Noyce, may not have visited
my province because he comes from Madras. Why does he allow a
Madras representative in that conference or on that Council? Why did
he not leave out Madgge? With these remarks, Bir, I plead for the
Patna Medical College with all the earnestness at my command.

Maulvi Muhammad Yakub (Rohilkund and Xumaon Divisions:
Muhammadan Rural): My Honourable friend, Mr. B, Das, has spoken on
this Resolution in his vsual way ond made a speech which contained
points, in no way wrelevant to the Resolution before the House. The
Resolution is not about the appointment of a Commission or A Committee
or this and that. The only point before the House is whether this Medical
Research Institute should be located at Dehra Dun or at some other
place, Now, Sir. we have got to see what is a ruitable place for an
institution like this. (An Honourable Member: ““Moradabad.’’) Morada-
bad or Dehra Dun. The people of Bombay and the people of Calcutta
are very jealous, and they want that everything of importance should be
located in their places., They want that all important institutions should
be established either at Bomkay or at Caleutta. We know how much
cry wns raised when the Capital of India was removed from Calcutta to
Delhi, and I find it repeated now. It is admitted by all educational
experts that big towns like Calcutta and Bomkay, where there are so
many other engngements and amusements, can never be suitable for any
rescarch institute or ony educational work which requires the concen-
tration of mind.

Mr, M. A. Jinnah: Go to the Himalayas. (Laughter.)

Maulvi Muhammad Yakub: I would prefer the Himalayas rather
than Bombay. People from Bombay and Caleutta certainly would like
to have the institution in their own place which would be to their benefit.
But really big places, big towns, are never suitable for such institutions.
Now, Dehra Dun is & place where we have got a temperate climate,
where one can stay without feeling inclement weather for 12 years.
(Laughter.) I menn for 12 months in the year, and you will not incur
expenditure on sending your officers to Simla or to some other hill station.
Then again, in Dehra Dun you have got other sister educational institu-
tiona and all the other environments of that place are suitable for such
an institution. Tt has been said that Dehra Dun is a place where there
are many Government institutions and the atmosphere of Dehra Dun is
full of officialdom. But if you compare Dehra Dun with Calcutta or
Bombay, you will find that there can be no comparison at all. Caleutta
and Bombay and such other big cities are much more saturated with the
official atmosphere than Dehra Dun. (Cries of ‘‘No, no.””) Then they
say that Dehra Dun is not a central place. I say that, in n huge, big
country like India, it is very easy to say that this is not a central place
and that is not a central place. In faet if you take the majority of the
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‘provinees, for instance, the Punjab, the United Provinces, Bibur and
Orissa, you will find that . . . .

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
amadan): It is nearer Moradabad.

Maulvi Muhammad Yakub: It is nearer to Benares, Aligarh and other
places which ars the central educational places in this country.

¥awab Sir Sahibsada Abdul Qalyum: Nearer to Hardwar especially.
Maulvi Muhammad Yakub: As my Honourable friend says, nearer to

Hardwar, which is one of the most sacred places in India where thousands
of pilgrims flock every year. (Laughter.) Considering all these facts, 1
do not think that there can be any other place more suitable for an insti-
tute like this than Dehra Dun. I am really surprised that my Honourable
friend, Sir Frank Noyce, has taken a faltering step and that he says that
this question has been kept open. It is this faltering attitude of the Gov-
ernment (Hear, hear and Laughter) which spoils their schemes. 1 do not
find the Government of India ever firm in any action they take. (Hear,
hear.)

Raj Sahib Harbllas Sarda (Ajmer-Merwara: General): What about the

“Child Marriage Bill?

Maulvi Muhammad Yakub: There too they were hesitating until they
were supported by my Honourable friend himself, and even now they are
hesitating. I wish that this question were decided once for all, and let
the decision be that the institute be located at Dehra Dun and Dehra Dun
alone and at no other place. (Laughter.) With these words I oppose the
Resolution,

Dr. Zia-ud-din Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): May I suggest for the conmsideration of my Honourable
friend, Sir Frank Noyce, whether it is or is not desirable to separate teach-
ing from research work? Opinion on this point is verv much divided.
‘Some years ago it was considercd that research ought to be separate from
teaching, but the opinion is now changing,: and I hope that he will con-
Bider this point.

Mr, K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, 1
am very sorry to find that this important question is being discussed in
a spirit of provincial competition. (An Honourable Member: ‘‘And levity.'’)
I may tell my Honourable friend the Deputy President of this House that
‘this ‘- Resolution is identically the same as the one that was passed unani-
mously at the last All-India Medical Conference which was held at Lahore
during the Christmas week of 1929, and T understand that the medical pro-
fession of the province from which he comes was also amply represented
on that conference.

Maulvi Muhammad Yakub: They must have been in a minority there.

Mr, K. 0. Neogy: They might have been in a minority, but what I say
is that this particular Resolulion was unanimously adopted by all the re-
presentatives of medical opinion from all parts of India. I am very sorry
‘therefore, Sir, that my Honourable friend made a special pleading in favour
of one particular town ahout which the Government themselves do not
:appear to be very enthusiastic at the present moment.
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Bir, with regard to the other point, to which reference was made by
Dr. Zia-ud-din, as to whether the research activities of the Medical De-
partment should be associated with or divorced from teaching, I find an
authority to which some weight, I trust, will be given by Sir Frank Noyce.
I understand that one Major Bradfield of the Indian Medical Service was
deputed by the Government of Madras to the United Btates of America
in 1921 to study the methods of medical instruction in that country, and
that, on his return, he submitted a very detailed report on the subject,
which has been summarised in the Indiean Medical Gazette of August, 1922,
in the course of which this doctor says that, except in perhaps the
Rockefeller Institute, research and medical education in America are very
intimately connected, and he further proceeds to say that the organisation
of the research department of Indin as a separate department is a g‘eat
loss to the country. It was in support of this particular idea, I take " i,
that the medical profession in India have expressed themselves in favour
of the Central Research Institute being located at one or other of the
University centres in India. 8o far as the claims of Calcutta are concerned,
I may assure my Honourable friend the Deputy Pres‘dent of this House
that, if a suitably constituted committee, which has the confidence of this
House, decides against Calcutta, I would be the last person to grumble.
8o far as the complaint of my Honourable friend Mr, Das is concerned, I
think it is a legitimate compleint. (Mr, B. Das: ‘‘Thank you.’”) He was
not putting forward the claims of the different minor administrations which
go by the name of provinces; all that he was claiming was that, while
you are granting representation to the medical faculty of certain Univer-
sities in India, there is no reason why you should deny representation to
certain other Universities which have got medical faculties of their own, and
I have no hesitation in supporting that particular sentiment of my Honour-
able friend from Orissa.

Now, Sir, as my Honourable friend, Mr. Jinnah, hag rightly pointed
out, the most important point raised in this Resolution is that Government
should stay their hands till the matter has been fully discussed in this
House. My Honourable friend, fir Frank Noyce, was absolutely silent on
that particular point. This is one of the essential features of this Resolu-
tion, that the committee’s report should not be acted upon unless and until
an opportunity has been given to this House to express its opinion thereon,
and T would emphasise this particular point, because, as my Honourable
friend from Bombay has said, this is not a question merely affecting the
interests of the medical profession alone, but the public at large have been
taking a verv great interest in the question. I trust therefore that the
Honourable Member representing the Department of Fducation, Health and
Lands. will find it posrible to supplement his statement ift such n way as
to make his offer acceptable to this House.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): Sir, T congratulate the Department of Education on
ita decision to meet the Mover of this Resolution nrore than half-way, and
I hope that when the Honourable Sir Frank Noyce speaks next, he will go
further and accept fully the recommendation that is contained in the
‘Resolution and which has been emphasised by my Honourable friend,
Mr. Jinnah. The matter is of supreme importance to the country, and a
consideration by this Assembly of the final report which may be submitted
on the subject, will, I venture to say, be of practical help in arriving at a
correct conclusion. '

o
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As regards the question whether the Institute should be established
at a University centre or at a centre like Dehra Dun, I would say un-
hesitatingly that a University centre has great advantages. A medical
research institute will be an institution of deep interest and concern, not
merely to the medical profession, but to the people of India as a whole.
I expect great results from it. But it is of the essence of the success of
such an institution that it should be situated at & University centre
where you get a mumber of scientific men to co-ordinate their activities
ond to help one another by their suggestions and by their work in con-
sidering problems and finding solutions. A University centre which has
got a number of scientific men working from day to day at it, is, I submit,
by far the most suitable centre for such work. Dehra Dun has its advant-
agef. I myself love the climate of Dehra Dun. But Dehra Dun is isolated—
nobody can deny it—and if you place your institute and your research men.
at Dehra Dun, they will have to depend, in carrying on their work, entirely,
on their own inspiration and knowledge, whereas at a University centre,
they will be helped by one another, and the total accumulated wisdom of
the men at the University will make a very important contribution to the
work which the Institute will have in hand.

There are three factors which have to be borne in mind. The first
and most important is the number of medical men who will be available at
a centre, and I fear that the very fact that Dehra Dun has & very pleasant
climate, a very healthy climate, makes it rather difficult to have a large
number of medical men there. The number of medical men there must
always be limited, and it is well that it should be limited. Dehra Dun
would cease to be what it is if it became a place where a body of medical
men would always be found to be necessary. It is only at important
populous centres that you find a number of private medical practitioners.
Whichever place you select, whether Calcutta, or Bombay, or Madras, or
Lahore is not a matter of so much concern to those who are interested in
this Institute, as that the place should be one where you can always expect
to find o large number of eminent active medical practitioners who will have
the necessary knowledge and who will have the interest and enthusiasm
necessary for carrying on the work. So this is one important consideration
in the matter of the location of the Institute, namely, the presence of a
large body of medical men, both official and non-official, at the place to be
selected. ’

The second important point is that the location of the Institute at a
University centre makes it possible for the professors of various depart-
ments of science to co-operate one with the other and to co-ordinate their
words. The professors of zoology, the professors of botany, the professors
of chemistry, the professors of physics, all may contribute to some extent
to the result of the labours of the medical men who are engaged on research
work there. .

The third is the number of cases that will be available to the Institute
at the place at which it is located. You cannot expect to find at Debra
Dun as many interesting cases which will present problems to the Institute
as you can find at an important centre like Lahore or Lucknow or Calcutta
or Madras or Bombay or any other populous town. Therefore that also
is an important consideration; and I hope that this point will slso be borne
in mind. There should be no question of any provincial jealousy in this
matter. We can have only one central medical research insiitute; and we
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should be very grateful if such an institute is established and is properly
supported by rfs;nds and encouraged to do its work in & centre which may be
considered by the proposed committee or conference and by this Assembly,
to be the most suitable place for il; and I have no doubt that the Govern-
ment of India will look at this problem in that light and sccept the Resolu-
tion which has been moved by my Honoursble friend, Mr, Jayakar.

Mr. M. B. Jayakar (Bombay City: Non-Muhammadan Urban): Bir, so
far as I could follow the speech of the Honourable Secretary in the Educa-
tion Department, I understood him to say that all the three points which
are mentioned in my Resolution will be submitted to the consideration of
this conference, namely, as to what would be the most suitable University
centre . .. .

Sir Frank Noyce: Suitable centre, not suitable University centre.

Mr. M. R. Jayakar: Alright, as to what will be a suitable centre for the
establishment of the Central Medical Research Institute; secondly, the
constitution of the Governing Body and lastly, the recruitment for the
Medical Research Department. I say so, because from the report of his
speech which has appeared in the Press it is not quite clear whether he
intended to leave all these three questions as open, to be determined by
the conference; and therefore I want to know definitely whether he is
agreeable that all the three points should be submitted for the consideration
of the conference which he proposes.

The second thing which I wish to make clear is that his proposal only
substitutes a conference for the commitiee which I want, and that the
result will be the same, namely, that the*result of the deliberations of this
conference will be subject to revision or approval by this House. I may
state that my Resolution asks for a committee, but it does not stop there,
it goes further. In cleuse (b) I desired that the Government of India
should hold over the proposed transfer of the Medical Research Institute
to Dehta Dun till the committee’s roport was considered by the Assembly.
Does he agree to this, that the results of this conference will stand in the
same position as the report of the committee would have stood? Does he
agree that this Assembly should have an opportunity of considering the
decisions of the conference and that until the views of the Assembly on
those decisions are obtained the Government of India will stay their hands?
That is really the essence of my Resolution. I do not mind 1he substi-
tution of a conference for n committee, although there are specific advant-
ages which can be obtained by having n committee, ¢.g., a non-officinl
majority. I am, however, quite agreeable that the committec should be
replaced by a confercnce, provided the Honourable Member agrees that the
result of the decision of this conference will stand in the same position as
the report of my committee would have stood, and that this Assembly would
Lave a chance of considering the merits of auch deeisions: and further that
until such consideration was given by the Assembly, the Government would
hold over all action on that matter. T therefore want to know specifically
from the Honourable Member whether he agrees to this.

The third point which I should make ¢lear, is in connection with the
proposal of the Honourable Member, namely, that the medical faculties
of Madras, Bombay, Caleutta, Lucknow and the Punjab would send one
representative each—I wish to have it made clear whether the Government
of India will go a step further and agree that this representative should
preferentially be a non-official. I am anxious, Bir, that the point of my

o2
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Resolution, namely, that the majority should be non-officials on the body
charged with such important decisions, should be substantially met by
the Government of India. Therefore I should like to know from the
Honourable Member whether the Government of India would indicate that
they would prefer the representatives from the Universities of Madras,
Bombay, Calcutta, Lucknow and the Punjab to be non-officials.

8o far as the other Universities are concerned, I quite agree with my
Honourable friend, Mr. Das’s comment thai there should not be any
-kind of distinction made between the major and the minor Universities,
and I would therefore like the Honourable Member to consider whether it
is not desirable for him to add two more Universities to his list. He has
mentioned Madras, Bombay, Calcutta, Lucknow and the Punjab. Speak-
ing for myself, my University is there and therefore I personally have no
grievance from that point of view; but I would desire the Government of India
not to leave any sense of grievance behind by excluding one or two other
Universities, which, by reason of their standing, by reason of the fact that
the medical studies there are in an advanced state, and particularly by
reason of the fact that the medical faculty in that particular University is
also an advanced body consisting of eminent men, are entitled to the same
privileges. I would desire that the Honourable Member gave his best atten-
tion to this point, and added two more Universities.

Mr. B. Das: Only Patna is left out.

Mr. M. R. Jayakar: I do not want to be dogmatic about it: I am con:
tent to leave the question to the consideration of the Honourable Member,
provided the principle is agreed on that all Universities which, by reason
of their standing, by reason of the excellence of their medical studies and
of their faculties are upto the mark, should be included. At the most it
would mean one or two Universities more. Therefore I hope that the
Honhourable Member in charge of the Education Department will agree
to this too.

There is some difficulty on this side of the House as regards what he
mentioned about the costs of Dehra Dun as a possible centre. I am glad
Mr. Jinnah has made that point elear. Am I to understand that, just as
this proposed conference will have before it all materials with reference to
the cost at Dehra Dun, it will have similar materials, supposing the confer-
ence desires to have them, from experts, of the likely cost of a University
centre like Calcutta, Madras, Bombay or elsewhere? I take it that the
conference will have all this materin] made available to it, if it so desires.
In other words, as I understood my Honourable friend to say the cost
at Dehra Dun will be a part of the materials put before the conference and
if the conference so desires similar figures as to costs should be made gvail-
able for the oonsideration of the conference as regards other places like
Bombay, Calcutta, etc. This was not quite clear from what the Honour-
able Member said in his speech. I should therefore like that this point
should be made clear when he replies.

There is only one point which remains, namely, the constitution of the
Governing Body. The remarks which the Honourghle Member made in
thal connection were not quite clear to me. Do the Government agree or
not to leave this important question as to the method of constituting the
Governing Body, as to who should be on the Governing Body, entirely
in the hands of the conference? I should like that point to be made quite
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clear, because there were certain remarks in the speech of my Honourable
friends which caused a doubt. I wish to convey to the Government that
there is a strong public feeling in this matter. Theré might have been days
in the past when such important questions were decided by a few expert
officials, mainly on the consideration which has been put before the House
by the Deputy President in the course of his speech, namely, the salubrious-
ness of the climate of the selected centre. There might have been days in
India, which I hope are long past, when questions of this character were
considercd solely from one poin{ of view, namely the pleasantness of the
climate of the place from the paint of view of the European professors,
but I wish the Government of India to reslise that the time has come when
such considerations must give way to two important tests: the first is that
the institution must be so located as to be in complete contact with the
independent med®al profession which exists in that place, and secondly
the activities of the University of that place should be linked up with
the research which is to be carried on in the proposed institution.

I am anxious, Sir, that these two points should be kept in view by the
Government of India, especially the latter point. I hope the Government
will realize that the days of isolated hilltops are gone for ever. I am there-
fore anxious that all these three points should be left entirely open,
especially the last one in regard to recruitment. I am further anxious,
8ir, that we non-officials should have an opportunity of finally stating to
Government what our view on this matter is. There has been a good deal
of irritation on the question of recruitment in the past, and I am anxicus
that all such irritation should be avoided in future. I hope that the Gov-
ernment of India will realise, whatever their mistakes in the past might
have been, that in future they should agree to be ‘guided by public
sentiment in this matter. Of that, the wishes of this House are always
a good guide to the Government. I trust therefore that the Honourable
Member will make these points clear in his reply.

8ir Frank Noyce: Sir, on Saturday I stated that I thought that I was
in a position to meet the Honourable the Mover of this Resolution rather
more than half way. My friend, Mr. Jinnsh, thinks that I have gone no
distance. . . . . ..

Mr. M. A. Jinnah: I did not say no distance. I said it was not more
than half way.

Sir Frank Noyce: Well, he wants me, if I may say 8o, to go rather more
than the whole of the way and to throw over Dehra Dun completely. I
think he would like me, if I understood him aright, to leave Dehra Dun
entirely out of our consideration. . . . ..

Mr. M. A, Jinnah: That is not quite correct. I did not say that Dehra
Dun should not be within the purview of the conference at all; I said 1 was
opposed to it, and the public opinion too is opposed to it.

Sir Frank Noyce: I am very glad, S, that the Honourable Member has
made his point clear, because it is obvious that Dehra Dun must take its
chances with other centres at the hands of the conference. We cannot
throw over the recommendations of an expert Committee in this way.

Mr. B. Das: Experts differ always. .

Sir Frank Noyce: I can assure my Honourable friend Mr. Jayakar that
it is the Government’s intention that the conference should discuss all the
three points raised in his Resolution. I am not quite celar 88 to what he
means when he says that this question should be left entirely in the hands
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of the conference, because I did my best to explain on Saturday that it will
be the duty of the conference to submit its recommendations and suggestions
to the Government which will give them their most careful consideration, 1t
is for Government obviously to come to a final decision in this matter.

Mr. Jinnah ssked me if the conference would proceed by a vote. 1
very much hope that no voting will be necessary, and that we shall be
able to come t¢ B compromise and to submit to Government suitable pro-
posals acceptable to all parties, but if there is any difference of opinion,
it will naturally be reported to Government,

He also asked me why the cost of Debra Dun alone should be worked
out and placed before the conference. The reason for that obviously is
that we have got so far with Dehra Dun that we should like to work the
whole scheme out and make the material complete befof® we summon the
conference, but I can assure my Honourable friend that, if the conference
desires to have the same information in regard to any University or other
centre, we shall be glad to get it. The point is that we cannot have a
roving committee going round to inquire into the cost of establishing a
Central Medical Research Institute at different centres unti] we have a
rather more definite opinion as to which is the best centre at which the
mmstitution should be located. Therefore, Bir, I think it is for the confer-
ence, in the first instance, to make up its mind and say what are the
two or three places it would like consigered, and if it does so, we shall
then be happy to obtain for it the same material in regard to those centres
as we hope to be in a position to place before it in regard to Dehra Dun.

Mr. M. A. Jinnah: You mean with regard to the cost?

8ir Frank Noyce: Yes. Now, as regards the point raised by Mr, Das,
it was the desire of Government to keep this conference as small as
possible, but I can assure him at once that we have no objection whatever
to a representative of the Patna Medical Faculty being included. I think
Patna and Rangoon were the only Universities left out, and we shall be
glad to ask them if they wish to send any representatives to the conference.

Pandit Madan Mohan Malaviya: I hope Lucknow also will be asked to
send a representative,

8ir Frank Noyce: Lucknow is already in the list. I can also assure
the Honourable the Mover of this Resolution that, in asking for representa-
tives of the faculties of the different Universities, we will express a desire
that they should be non-officials.

Now, Sir, I trust I have met the wishes of the House on all points
except one, and that is perhaps the most important point of all. It is
the question whether the proceedings of the conference will be submitted
for the opinion of this House. I have no doubt in my own mind whatever
that, as the result of the confereffee will involve a considerable modifica-
tion of the original proposals which were placed before the Standing Finance
Committee and approved by it, it will be obviously necessary for us to go
to the Standing Finance Committee again for its approval of any new
scheme and that the matter will, in the normal course, come before the
House for consideration. Whether any other opportunity should be given
for discussion must, I think, largely depend upon the results of the con-
ference; but I can only promise that the question will be most carefully
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considered. I trust, Sir, that this assurance will satisfy the Honourable
the Mover of this Resolution,

Mr. M. A. Jinnah: Will the Government stay their hands until the
uestion is considered by this House, by whatever mode, whether at the
time of Demands for Grants or in any other form? What I mean is, will
Government stay their hands before taking action upon the conclusions of
the conference until those conclusions are considered by this House in
whatever form or in whatever stage, either when the Demands for Grants
come up for consideration or in any other form?

Sir Frank Noyce: I can give the Honourable Member the fullest assur-
ance on that point. I had hoped that it would be perfectly clear from
what I said both on Saturday and today that Government have no intention
of spending any more money on Dehra Dun beyond the sum involved in
the allowance for Colonel Christophers for his work in connection with.the

lans and estimates, until the matter has come before this House, as the
onourable Member has said, in some form or other,

Mr. M. R. Jayakar: I beg to withdraw my Resolution,
The Resolution was, by leave of the Assembly, withdrawn,

* Mr, President: Mr, Pandya.*
(The Honourable Member was not in his place.)

Mr. President: Mr. Acharya.
Mr. M. K. Acharya: I am not moving.t

Mr. A. H. Ghuznavi (Dacca Division: Muhammadan Rural): In view
of the assurance given to me by the Honourable the Home Member that he
would take action in this matter, I do not desire to move my Resolution.}

Mr. President: Rajs Raghunandan Prasad Singh§
(The Honourable Member was not in his place.)

* To move the following Resolution :

“This Assembly recommends to the Governor General in Council that he may be
pleased to take steps for the enlargement of Delhi Province, into a
Governor's Province, by the addition to it of the Meerut Division of the
United Provinces, and the Ambala Division of the Punjab in response to
the popular demand.”’

+“This Assembly recommends to the Governor General in Council to be pleased to
appoint a committee of officials and non-officials to inquire into the allega-
tions about the difficulties placed in the way of the development of inland
water-transport, by Indians, contained in the representation {(dated the 7Tth
September, 1920) made to the Government of India {Dgpartmmt, of Com-
merce) by the Bengal National Chamber of Commerce, Calcutta.’

% “This Assembly recommends to the Governor General in Council that steps be
taken at am early date for the formation of a committee of officials and non-
officials to hold an inquiry into the management of Waqf administrations
in India with a view to creating a Department of Pious Foundations like
the Ministry of Waqf in Turkey and other Muslim countries."

§To move the following Resolution :

“This Assembly recommends to the Governor General in Council that he ma
be pleasad to arrange for early establishment of primary pautical schoo
in pelected marine stations and the introduction of marine onq;inmini as
a subject of instruction in all Government engineering colleges.”
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RESOLUTION BE ENFRANCHISEMENT OF INDIANS IN CEYLON.

Pandit Hirday Nath Kunzru (Agra Division:  Non-Mulismmadean
Rural): ‘Befére I'move my Resolution, 1.request your petmigsiol to sake
a slight - alberation i the Resolution. .I should like to add -after-the words
**Governor General in Counell’’, the words '‘to represent o His Majesty’s
Govérnment”, T trust you will have no objection to my -adding those
words. s : ' o :

L

I beg to move that: _

“This Assembly recommends to the Governor General in Council to represent to His
Meajeaty's Government that the proposals of the Government of -Ceg'l_qn regarding franchise,
which bave been accppted by ;E?Cnloniu.l Office, in o far as they make possession of
a certificate of perfhnent sottlement and remunciation 6f the protection of the Govern-
iment of India by Indian immigrants a condition of eligibility to vote should not be
put-into effect and that immediate steps should be tuken to secure the adoption of the
origjnal recommendations of ths Donoughmore Commission making five years' residence
%he basis of the franchise.”

Sir, till recently Indian opinion was considerably agitated with regard
to the positionr of Indians in East Africa. While we were fighting for the
honour and self respect of our countrymen there, the Indian question in-
Fiji became ncute, and we found that underlying the question of citizen-
ship in the Empire were racial problems in Fiji as well as in East Africa.
A few weeks ago we learnt, to our astonishment, that the same problem
had cropped up in Ceylon also, which ig at our very doors and which has
been bound to us by economie and cultural ties for generstions, in fact for
centuries past.

Before I deal with the significance of the question I have placed before
the House from the Indian point of view, I should like to state briefly the
facts that have led to tha present position. Some time a.f. His Majesty’s
Government appointed a special cdmmission to report on the Ceylon consti-
tution. The Commission found that in Ceylon women were disqualified
from being electors and that, so far as the male population was concerned,
the franchise was based on literacy and possession or occupation of pro-
perty and enjoyment of income of a preseribed value. The Commission
came to the conclusion that, if a constitutional advance was to be made
in the status of Ceylon, it was necessary that the electorate should be
widened. It accordingly recommended manhood suffrage in the case of
males and.the enfranchisement of all women not less than 80 years of age.
As this question had an important bearing on the position of Indians resident
in Ceylon, the Commission devoted a section in its Report to the examina-
tion of this matter. There are about 700,060 immigrant Indians or
labourers on tea and rubber estates in Ceylon at the present day. 1n
considering the qualifications for the franchise, the Commission recom-
mended that:

“‘A qualification of five vears' residence in the island . . . should be introduced
in order that the privilege of voting should be confined to those who have sn sbiding
interest in the country or who may be regarded as permanently settled in the island,”
and said:

‘““‘As will be seen later, this condition will be of particular importance in its appli-
cation to the Indian immigrant population '’

It is clear therefore that, in fixing the qualifications for franchise, the:
Commission considered carefully the relation of Indians to the rest of tho

( 880 )
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population of Ceylon, and deliberafely arrived of the conclusion that the
gqualifications it had fixed would be fair to all parties congerned. I would
go further and draw the attention of the House to an important ecircum-
stance. At present the Indian community in Ceylon, known as Indian
Tamils, are reprcsented in the Legislative Council by two Members. As
the Commission was in fovour of the abolition of communal electorates,
it had naturally to consider what the effect of joint electorates would be
on the position of the Indian communmity. It expressed the view that,
while the existence of two representatives of the Indian community in the
Ceylon Legislative Council might have tended to improve its position, yeb
in the main Indian rights would depend on two other considerations. One
was the continuous pressure exerted by the Government of India in favour
of the Indian population in Ceylon. The other was that, in cose franchise
was granted to the Indian population on the same terms as to other
communities in Ceylon, their position in the electorate would be a suffi-
ciently strong one to enable them to protect their just rights. On these
grounds therefore the Commission treated Indiang in regard to electoral
qualifications on the samec basis us other constituent portions of the
Ceyvlon population, and also recommended the abolition of communal
representation, not merely for non-Indiang but also for Indians.

Shortly after the Report of this Commission was made public, it was
debated in the Legislative Council of Ceylon, I believe in 1928. It was
generally felt there that the reforms recommended by the Commission were
not substantial, and that they would not pave the way for the introduction
of responsible government in that Colony. The Report of the Commission
was therefore rejected by the Ceylon Legislative Council. Thereupon, the
Governor of Ceylon sent a despatech to the Coloninl Office deanling with the
views of the Legislative Council as regards the Report of the Special
Commission, and recommended some salteration in the franchise proposed
by the Commission. But to anyone, Sir, who has read the debate that
took place in the Ceylon Legislative Council on the Report of the special
Commisgion, it must have been apparcnt that the strongest ground of
objection to that Commission was the feeling of the Memters of the
Legislative Council that the Report did not substantially advance the poli-
tical position of the Colony. If, therefore, His Majesty's Government
wanted to conciliate the population of Ceylon, one would have thought
that they would make proposals which would be in ndvance of those made
by the Commission. We find, however, that, ky arrangement between
the Governor and the Coloniul Office virtwally a bribe wag offered to
Ceylon at the expense of the interests of Indiaus resident therein.

In order to prove what I have said, I will draw the attention of the
House tc the substance of the recommendations of the (Governor with re-
gard to Indian franchise. The Governor makes domicile the basis of the
franchise in Ceylon. As regards, those who are undomiciled, he proposes
that, while five years' residence should certainly be insisted on, with
residence there should be coupled the condition that those who wish to
be registered as voters should produce a certificate of permanent residence
in the Colony. It is desired tEat an Indian who is not already domiciled
in the Colony and who has been residing there for five years should produce
a certificate of hig intention to reside there permanently, and at the same
time make a declaration that, while registered as a voter, he or she would
renounce any claim to special protection by the Government other than
that of Ceylon, or to any statutory rights, privileges or exemptions to-
which residence of all races and communities were not entitled.
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I will deal, Siv, with the full implications of the demand made by the
Governor a little later, but I must point out at tlug stage that the Colonial
Office, in the despatch which it recently sent to the Governor of Ceylon,
has accepted the principle recommended by himi. It could not but be
apparent to the Colonial Office that there is scarcely any question on
which Indian opinion feels as keenly as the status of Indiang abroad. It
must have been cleur to them in regard to Fast Africa that public opinion
and this House and the Government of India have all together insisted
cn India being consulted fully and freely before any decision wag arrived
at affecting the position of Indians ih that Colony.  With these things
before them, in regard to Ceylon, a decision vitally affecting the rights of
our countrymen in that Colony has been arrived at without giving either
the people of India or this House any opportunity of expressing themselves
on a question of so grave a nature. I do not know whether the Govern-
ment of India were consulted or not. I should like to know whether the
Government of India demanded that they should be consulted in a matter
of such fundamental importance. If they did pus forward such a demand,
I should further like to know what was the response to it from the other
gide. Did the Colonial Office, before it arrived at a final decision,” give
‘the Government of India an opportunity of making representations on be-
half of our countryimen in Ceylon? If the Government of India failed
in this respect, or if the Colonial Office did not give us an opportunity of
‘making ourselves heard on s question of so grave a nature, we must enter
our most emphatic protest against the course that has teen pursued.

Sir. to those like myself who have gone out of India, nothing is more
galling than the atmosphere of inequality in which Indians live and move
and have their being outside this country. I do not for n moment mean
to say that we have secured equal rights in our own country; but having
'been born and bred in this atmosphere, perhaps we have got slightly used
to it. But whenever we go out of our land and find ourselves treated on
a footing of inferiority as compared with other sections of the population
outside thie country, our blood boils. We find curselves asking whether
the entity known as the British Empire has any real existence for other
people than the whites.

Bir, T have already said that the Governor of Ceylon proposed that only
those Indians should be allowed to exercise the right of franchise who
made a declaration renouncing all claim to the protection of the Govern-
ment of India. It is best to look at this question from a concrete point
of view. We all know what the condition of the Indian labourers in
Ceylon was till about ten vears ago. There was no one to look after them,
‘Their rights were nobody’s concern, and as a class they were deeply in-
volved in dett, from which they could not extricate themselves while they.
lived there. It is only because of the increasing pressure of public opinion
in India supported, I must say, as strongly as possible by the Government
of India, that any improvement has been effected in their position. And
what are the improvements that have been effected in the course of the
last ten years? In the first place, an Indian labourer now starts free from
.debt. If an advance is made to hiln in India, the man who makes the
advance doeg so at his own risk. I understand it cannot be recovered
from the labourer by any process, civil or criminal. In the second place,
I believe the old debts which were mostly irrecoverable were written oft
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at the time the Government of India allowed emigration to Ceylon to
1 continue,  More impertant than this, Sir, is the fact that,
¥M under pressure from the Government of India, changes have
becn made in law by which breaches of labour contracts have ceased to
be penal. The importance of this will be recognised by those men who
have taken any interest in the condition of their countrymen overseas
during the last 15 vears. The penal conditions governing the contracts
of labour were the most powerful weapons in the hands of the capitalists
to keep our countrymen down and to keep them tied down to particular
estates. The sbolition of the penal provisions enabled our countrymen
to breathe freely and feel that they were to a certain extent free men.

Again, Sir, under the pressure exerted by the Govermnent of India,
the Ceylon Government have agreed that children under 10 shall not be
allowed to be employed on estates. Recently we insisted that a minitmum
wage should be fixed for all labourers in Ceylon. BStandard wages have
now been prescribed and they came into effect on the lst January, 1929.
‘The payment of wages, which was formerly irregular and which led to
labourers being involved in debt, has now been made far more reguler.
Indian labourers are now to be paid by the 10th of every month. This
is not un exhaustive list of the reforms effected owing to the pressure of
public opinion in this country, the interest taken by the Legislature and
the intervention of the Government of India. There are certain questions
that are still under discuseion between the Government of India and the
Government of Ceylon. I will mention only two of them. In the first
place the Government of India have directed the attention of the Ceylon
Governinent to the medical and sanitary requirements of Indians and
asked that their housing accommodation should be better attended to
than it has been hitherto. In the second place, the Colonial Government
have been asked to provide better educational facilities for the education
of the children of Indian labourers. The second request has been accepted
in principle by the Ceylon Government. As regards the first point, I
understand that n committee has been appointed to look into the question
raised by the Government of India. ;

Now, Sir, what will be the eflect in case Indians are forced to renounce
their claim to the protection of the Government of India? Nobody
seriously supposes that any of the reforms I have described would have
been effected but for the pressure exerted by the people and the Govern-
ment of Indin in unison. But the language used by the Governor of Ceylon
in his despatch makes one fear that, should Indians give the undertaking
he has asked for, not merely will all questions relating to future improve-
ment be practically shelved, but that even their existing rights will be
jeopardised. This question was discussed recently during the debate that
took place in the Ceylon Legislative Council in December last, for a second
time, on the Report of the BSpecial Reforms Commission. The Colonial
Beoretary, referring to the speech of an Honourable Member during the
debate, said when he wrote this despatch. ‘‘It was the intention of His
Excellency that those privileges to which the Honourable Member made
reference should be among the privileges to which claims would be
renounced in certain circumstances.”” The Colonial Secretary, after this,
used some reassuring language and said that the renuncistion of & claim
did not mean the same thing as its cancellation. But considering the
special position of the Indian community in Ceylon, considering the stress
ﬁgat has been laid on this matter, we shall be deluding ourselves if we think

R}
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that there will be any guarantee of the continuance of the rights alreac
granted to Indians should they consent fo forego the prot'eg;};on ofe?llzg
QGovernment of India which they have hitherto enjoyed,

.I hope, Sir, that the concrete instances already given of the manner in
which the protection of the Government of India has operated to improve
the status of Indian labourers m Ceylon will convince the House that the
matter is not of academic importance. But I venture to think that, in a
matter of this kind, we have also to see whether & principle that is
accepted in Ceylon will not have effect far beyond the borders of that parti-
cular Colony. Our countrymen are resident today in most parts of the
British Empire. We have therefore not merely to protect the rights of
Indians in Ceylon, but also to be careful that we agree to nothing which
would weaken the constitutional position of our countrymen elsewhcre,
(Hear, hear.) Sir, the novel doctrine that Indians should be entitled to
the rights of citizenship only when they give up the protection of the
Government of India has been enunciated for the first time by the Gov-
ernment of Ceylon. Indians are resident today, as the House well knows,
in Bouth Africa, in East Africa, in Wiji, in British Guiana and elsewhere.
In some of these colonies they have been settled for generations, and the
larger part of the population there consists of men who immigrated more
than a generation ago or their descendants. For all practical purposes,
Lherefore, they may be regarded as having acquired a new domicile, but no
Government has yet put forward the claim that, as Indians have been
resident in its territory for more than a generation or two, the people and’
the Government of India have no right to lift their voices on their behalf.
What would  have been the position of our countrymen in South Africa
had that principle been accepted? What would be today the position of
our countrymen in East Africa if effect were given to the theory under.
lying the demand made by the Governor of Ceylon? 8ir, if this principla
were accepted, it would mean the destruction of the rights of Indian
minorities wherever they may be today, and with all the force that we can
command, we must oppose the novel doctrine enunciated by the Governor
of Ceylon and inform the British Government that Indians must be dead
to all sense of self-respect and all feelings of honour before they can allow
the rights of their countrymen to be trampled underfoot in this manner.

After the passing of the Indian Emigration Act of 1921 the Govern-
ment of India were asked to consider the reopening of Indian emigration:
to British Guiana, and on what terma did they agree to it? Did they say
that Indiens going and settlinm down there would be regarded as having
cut themselves adrift from India and ss not being entitled to the further
protection of their countrymen and their Government? On the contrary
they insisted on guarantees of equality of rights being conceded before
Indian emigration was allowed to be reopened. They further derpanded
that any Indians who immigrated should be allowed to become integral
parts of the population of British Guiana, and should be given every
opportunity of becoming settlers in the full sense of that term.

No question arose in exactly a similar form with regard to Fiji, but the
position of the Government of India with regard to the status of Indians
in Fiji has been absolutely the same. As the papers published in 1927
clearly demonstrate, the Government of India insig.ted. even in the case of
Fiji, that guarantees should be given that Indians in Fiji would enjcy
the same rights as the other sections of the population. Why then, in-
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the case of Ceylon alone, which is on our very borders, and between whom
and India there subsists a far more intimate connection than betweon
India and any other colony, should our countrymen be compelled to submit
to the humiliating condition laid down by the Governor of Ceylon?

I could give another instance to show how unjustifiable is the demand
of the Governor of Ceylon. We have heard a great deal about the Eaet
African problem of late. We know that the Europeans there are demand-
ing responsible government for themselves. Have they been asked to be
permanent residents of that colony, give up their English domicile and
renounce all rights to the protection of the British Government before they
can exercise the franchise in Kenya? No such condition has been imposed
on them, no such obstacle has been placed in their way. On the contrary
we know that, but for the strong public feeling in India and the equally
strong support given by the Government of India, Europeans today would
have been in the enjoyment of responsible government in Kenya. If
no such limitation is placed in any part of the British Empire on the rights
of Europeans, what right have you to discriminate between Europeans and

Indiang in thig respect? ;

I can give even a more forcible illustration of the value attached to the
point I am discussing by Englishmen wherever they may be. Most
of us, I hope, know the causes of the Boer War of 1899. After the dis-
covery of gold in the Transvaal there was a great influx of
outeiders into that Colony. The people of the Transvaal were
afraid of the influence of outsiders in political matters. They
raised the franchise qualification from two years to five years’ residence
in 1882, and to 15 years in 1887. This was not acceptable to the outsiders.
I can relate the principle involved mm the wordg used in a book called
‘“Dominions and Dependencies in the British Empire’’, and published in
the British Empire Beries:

“‘A great influx"’, says this hook, ‘not only of capital but of population followed
to the gold mines and soon the position in the Transvaal was that the ‘newcomers’, na
they were called, who settled in and around Johannesburg, outnumbered the native
population. They created a dilemma. The newcomers provided most of the revenue
to the State and wanted a part in its management, bhut the older population had made
great sacrifices to establish and maintain the independence and traditions of the Re-
public and feared that the control of the State mifht pass from them if they gave
unrestricled franchise to the newcomers. The difficulty was to find a compromise that
would be satisfactory to both sides. Attempts were made but failed, and the result
was the second Anglo-Boer War in 1889-1802.”

Mr. President: The Honourable Member is exceeding his time limit
ngw- ;

Pandit Hirday Nath Kunzru: I will finish very soon. This war, Sir, in the
words of Professor Ramsay Muir, in ‘““The Short History of the Common-

wealth”’, ‘“‘appeared to the majority of British people as a war for equality
of rights and against the inequity of racial ascendency'’.

8ir, T think T have said enough to show that, whether we consider the
practical importance of the matter or the principle involvedain it, we must
oppose with all our strength and determination the unjust demand of the
Governor of Ceylon.

Just one word more before I have done. I have already stated, Bir,
that there are about 700,000 Indian labourers in Ceylon, but sall of them
cannot in any case be registered as voters. About 280,000 of these are
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children; there remain 470,000 labourers consisting equally of men and
women. If we exclude those who have put in less than 5 years' resi-
dence and also women less than 30 years old, I think we may take it
that the maximum number of Indian electors would be about 800,000.
Now the maxim electorate under the recommendations of the Ceylon
Commission would be about 1,800,000. Would the enfranchisement of
800,000 Indians in any way jeopardise the rights and interests of the rest.
of the population of Ceylon?

In order to understand the real cause of the trouble that now exists,
I hope you will allow me to mention briefly one or two points before the
House. I am sorry if I am exceeding the time limit, but I do hope that,
in view of the importance of the matter, you will give me three or four
minubes more.

Mr. President: In view of the importance of the matter, there will be
many other Members willing to take part in the debate.

Pandit Hirday Nath Eunsru: I promise, Sir, that I will not take long.

Mr. President: If the Honourable Member wants this question to be
decided to-day, he should bring his remarks to a close now.

Pandit Birday Nath Eunzru: I do want the question to be decided
to-day and without the least delay.

At present the Indians, because of their industry and enterprise, are
playing a more and more important part in the economic life of Ceylon.
We already know that the main agricultural industries of Ceylon depend
on Indian labour. In the towns, the Indians’ share in trade is increas-
ing. Apart from this the House must bear in mind the position of
Indians who emigrated from India long long ago, but who are called Ceylon
Tamils. Their influence too is extending. They are coming to acquire a
more nand more dominant position in business and industry, and although
these Ceylon Tamils are integral parts of the population of that Colony,
vet I fear that the Cingalese, in considering the Indian question, lump
together the Ceylon and Indian Tamils. That, Sir, js one reason, and a
very important reason, of the prejudice that exists to-day against the
Indians amongst the Cingalese.

Then, Sir, there is the fact that the cxistence of an Agent of the
Government of India in Ceylon is not regarded with favour in certain
quarters. To give only one instance, the Controller of Indian Immigrant
Labour, who would otherwise be in supreme charge of Indian labour, now
finds himself practically ousted by the Agent of the Government of India.
It is not human nature, under these circumstances, that the presence of
the Agent of the Government of India should be welecomed by the authori-
ties in Ceylon. '

In the third® place, Sir, there is commercial influence agoinst the
Indian labourers. We have heard a great deal, Sir, of planters in various.
parts of the Empire. But in Ceylon it iz not the planter that is respons-
ible to-day for the prejudice that exists against the Indian. In Ceylon
the word ‘‘planter’”’ means the Buperintendent of an estate. I under-
stend that this functionary is sympathetic to the labour population under
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him. But he is only in the position of a Manager. He has to take his
instructions either from the proprietors or from the managing agents and"
it is these managing agents, known as the agency firms, that objected to
the improvement made in the condition of Indian labour when Ceylon
labour was in & very different condition. Now it is not our fault that the
conditions of Ceylonese labourers has not been improved. It is, I think, a
stigma on the Government of Ceylon that they have neglected the wel-
fare of the people of their own country. This is & warning to us as to
what might happen to our countrymen.

Mr. President: Order, order. I think other Honourable Members who
wish to participate in this debate miust have o chance. It is very unfair
and the Honourable Member will, I hope, realise it and discontinue hs
speech.

Pandit Hirday Nath EKunzru: Half a minute, Sir, and I will finish.
This shows what our countrymen might expect in case they had to re-
nounce the protection of the Government of India. In a way we might
say that we are really the benefactors of the labourers of Ceylon, for it is
owing to the improvement in the condition of the Indian labourers that a
;ngvement. has been set on foot in Ceylon to do something for the Ceylon.
abourers.

In view of what I have said, I trust that this House will accord its
unanimous support to this Resolution. The Colonial Office probably seems
to have thought that India is too much involved in her own domestio
oaffairs to care about the fate of our countrymen elsewhere. This is a dan-
gerous delusion and the sooner the Government of India take steps to
disnbuse the Colonial Office of this wrong notion, the better. In his des-:
patch, the Governor of Cevlon speaks of his South African experience.
We¢ cannot have South African notions imported into other colonies. If
the British Government propose to create another South Africa, I venture
to say humbly but most emphatically that it would mean the beginning
of the doom of the Empire. (Applause.)

Mr, Presgident: Mr. K. C. Roy.

Mr. K. C. Roy (Bengal: Nominated Non-Official): Would you mnot
like to adjourn for Lunch?

Mr. President: The Honourable Member can have only fifteen minutes
to speak,. Would the Honourable Member prefer to spenk after Lunch?

Mr. K, 0. Roy: I leave it to the House. That is a matter for the
convenience of the House.

Mr. M. A. Jinnah and other Honourable Members: After Lunch.

The Assembly then adjourned for Lunch till Twenty Five Minutes to
Three of the Clock.

The Assembly re-assemtled after Lunch at Twenty Five Minutes to
Three of the Clock, Mr. President in the Chair.
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Mr. K. 0. Roy: Sir, for the original Resolution I move to substitute
the following:

“This Assembly recommends to the Governor General in Council that he bo pleased
10 communicate to His Majesty's Government the respectful protest and regret of this
House at the tentative acceptance by the Colonial Office of the proposals of the Govern-
ment of Ceylon regarding franchise in so far as they make possession of a certificate
-of permanent settlement and renunciation of the protection of the Government of Im.im
by Indian emigrants a condition of eligibility to vote without affording an opportunity
to the Government of India and to this Houre to express their views, and to urge upon
His Majesty’s Government. that immediate steps be taken to secure the adoption of the
coriginal recommendations of the Donoughmore Commission, making five years’ residence
the basis of the franchise.”

Sir, I have purposely used the word ‘‘tentative’’ because we have no
information on the subject before us; and I have also put in the words
‘‘acceptance by the Colonial Office’’ and not ‘‘by His Majesty’s Govern-
ment’’. I think, Sir, the door is still open to us for negotiation. At the
outset, I desire to pay my tribute to my Honourable friend, Pandit
Hirday Nath Kunzru who has said all that could be said on behalf of
‘Ceylon Indians. Some of us who are interested in the problems of In-
dians in Ceylon cannot be too grateful to him. But my difference with
him lies in two or three factors. The factors are these. When I read
his Resolution, I at once concluded that he was imposing upon the Gov-
ernor General in Council a duty which could not be discharged. He
wanted the Governor General in Council to disallow the Ceylon Govern-
ment’s recommendation; he wanted the Government of India to restore
the recommendation of the Donoughmore Commission. With the best
of intentions in the world, the Governor General in Council could not
have tdone these. However, Sir, he has amended his Resolution to that
-extent.

The second point that occurs bo me, to which also he has made a re-
ference, is the condition of Indians abroad. Sir, if you take an impartial
‘retrospect of the condition of Indians who have gone out to the various
parts of the British Dominions and Crown Colonies, you will realise at
once that there has never been a gloomier period. In the Pacifie, in
Fiji, the Indians are now practically fighting for their rights. Three of
the elected Members in Fiji resigned their seats and went out of the
House on a question of policy, a contingency which I regret because I
do not believe in resignations; fresh writs have been issued, but none
have been forthcoming. This is the position in Fiji. In the Far East, in
the Federated Malay States, Sir, as you are aware, the Indians are in a
very bad condition. A motion on this subject is on the notice paper,
and I do not know whether it will ever come up for discussion, because
possibly the Federated Malay States are a British Protectorate. Then, Sir,
coming to Africa, the East African position is as bad as bad can be. The
British Cabinet, as far as I can find, is unwilling to take a decision, and
possibly, Sir, the Hilton Young and Wilson Reports will be relegated to
a Joint Committee of the House of Lords and of the House of Commons.
But from our point of view a decision by His Majesty’s Government would
have been invaluable. But that is not to be and we shall be asked to risk
a decision of the Joinb Committee. This is the position in East Africa.
If you look round His Majesty’s Dominions you will find we are prohibited
emigrants in most of these. Today, 8ir, the fog-screen created by the
‘Habibullah Mission has been slowly pierced and today the position in



ENFRANCHISEMENT OF INDIANS IN CEYLON. 599

Fast Africa in far worse than it ever was before. This is not my word-
ing. this is the wording of a telegram sent by the Transvanl Indian
Congress to the Imperial Citizenship Association, Bombay, copies of
which huve been sent round to vou as well as to Members of this House.

Under these circumstances, the Resolution which my Honourable
friend, Pandit Hirday Nath Kunzru, has placed before the House is timid
and halting and not in keeping with the sentiments of this House as
well as the sentiments of those outside. What does he want? He
wants the Government of India to make u representation. He is ausking
the Governor General in Council te do things which it is their obvious
duty to do. I should not be surprised at oll if Mr. Bajpai tells me that
this representation has alrendy been made. Then what is the good of his
asking us to practise ‘this fine art of self-deception? It is u Resolution
the wording of which is in perfect keeping with the constitution we had
during the Viceroyalty of Lord Chelmsford? Thig Resolution, I believe,
<ven in a thin House, is not in keeping with the traditions of this Assem-
bly and the duties which it has from time to time performed.

Then, Sir, what do I want? Let the House exnmine the position in
Ceylon. The position in Ceylon has been fully expluined, and it is this,
that for the first time in a Crown. Colony an attempt is being made to
introduce discrimination. Is it in keeping with the accepted policy of the
British Government? T say, no. In war conférences, in Imperial confer-
ences the policy has been distinetly laid down that there shall be no discri-
mination in British Crown Colonies, but we have been told now that Lord
Parsfield has accepted this doctrine of discrimination. I put it ‘‘tenta-
tively’’ because the despatch does not bear the half-mark of the British
GGovernment. Lord Passfield's name is well known to most of us. His is
an honoured name in India; he visited India several times; he is fully
conversant with our position. It is surprising that a man of his knowledge,
unless the proposal has been dictated by considerations of policy, has been
a signatory to the despateh sent to the Ceylon Government dated 28th
October. Let us see, what is the purport, the intention, of'my amendment.
T desire that the Government should communicate to His Majesty's Govern-
ment the protest and regret of this House that this House has not been
consulted. For this purpose I shall inform this House that the
Donoughmore Report was published nearly two years ago. You know what
happened after the Donoughmore Commission reported. On the 2nd June,
His Excellency the Governor communicated his despatch to the Secretary
of State for the Colonies, nnd on the 10th October, T.oird Passfield sent out
his reply. This was printed on October 20th and afterwards presented as a
State Paper both in Cevlon and in England. What has really been the posi-
tion of the Government of Indin for so many months and for so many vears?
The Cevlonese have in their possession the views.of their Government. The
British taxpayer has in his possession the opinion of the British Govern-
ment. And here we are in India without any expression of opinion from
the Government of India. T eclaim, Sir, that this has produced a great
demoraliring cffect upon the Indian population in Ceylon. Till now, from
the time of the publication of the Donoughmore Commission's Report, the
Javernment of India have not favoured us with an expresgion of their
views, ns to what they think of the Report signed by the Donoughmore
Commission and of the proposals of the Ceylon Government, as also of the
reply to the memorial which was submitted by two Indian Members of the
Cevlon Legislative Council. T claim that the Government of India have
kept us absolutely in the dark, and it is by the merest chance that we have

)]
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been asked to disouss this matter today. I balloted twice for a Resolution
on Ceylon and my Honourable friend, Pandit Hirday Nath Kunzru, was
able to get an honourable place, seventh on the list today. Had there
been a full House there would not have been the slightest chance of raising
the Ceylon issue on the floor of this House. Under these circumstances the
Ceylon issue would have been left to the Executive Government. On
Sunday last there was a meeting of the Emigration Committee. My views
of the Emigration Committee are well known and I have also no desire to
go into what took place there. All I wish to say is we are entitled to know
what views the Government of India expressed an the Donoughmore Com-
mission’s Report, on the proposals of the Ceylon Government and on the
memorial submitted by the Indian Members of the Ceylon Legislative
Council. I am sure, Sir, that the Government of India could not have
lost any opportunity for the benefit of Indians; I am equally sure that, if
there were any such opportunities, they have utilised them for the good of
India; but I am not satisfied on one point, namely, that the transactions, if
any, should have been withheld from' us. I, therefore, consider it our duty
to enter our respectful protest. -

Now, Sir, the Member sitting on the Treasury Bench may say, ‘‘Pass
vour amendment on behalf of the House; but why drag in the Government
of India?”’ That is because we have no indication that the Government of
India have been consulted or that they have of their own accord given any
expression of opinion to His Majesty's Government. That, Sir, is the
position; and I want the House to consider, with due respect to our Secre-
tary of State, whose good intentions we all acknowledge, how far it is
consistent with his policy of ““Dominion Status in action''. Here is a most
important transaction affecting 8,00,000 Indians in a colony, which by
culture, by history and by civilisation is akin to us. Here is an attempt
made to differentiate in 8 Crown Colony between a local native of Ceylon
and an imported immigrant. What is our position so far as Dominion
action goes? I do not know, Sir, whether at any stage the Secretary of
State for India was consulted. The Secretary of State for India has a dual
capacity, which I know from my experience as a member of the Indian
Colonies Committee. He is the Head of the Government of India; he has
got enormous power and overriding authority; he is also a member of the
British Cabinet. That is his dual eapacity. It may be that the British
Cabinet discussed this proposal in a Cabinet meeting; it may be that he
represented the Government of India, but he has voted as a British Cabinet
Minister, I will not say that he has done it, but it may be that such a con-
tingency exists. Where do the Government of India come in? Have the
Government of India been consulted and have they published their views?
Have thev ever been called to a conference to decide this question? No-
thing of the sort. And this is Dominion Status in action.

Now, Sir, what is the duty of this House? Time and again we have
discussed these colonial proposals. Time and again we come to an amicable
understanding with the Government of India that our position should not
offend His Majesty's or any Government. These are wholesome maxims.
But they are not just or fair political practices to the Members of this House
or to Indians outside this House or to Indians in the colonies. Our clear
duty is to enter our most emphatic and respectful protest against this discri-
mination. This is not the first time that discrimination has been sought
to be made. Only recently an attempt was made to institute what is
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known as the Lund Commission : the object of this Land Commission was
to give lands on easy terms to everybody excepting Indians. I do not
know what happened to it; but one discrimination leads to another. If
this House permits, or leaves any room for doubt that we resent this discri-
mination, there may be more discriminatory laws in times to come. That
point should be made clear. But, Sir, knowing as I do the methods of the
Colonial Office, I fear that a mere representation couched in milk and
honey us my Honournble friend has proposed, will not do: we ought to
show the big stick (Hear, hear). The future of the Ceylon Government,
the future of Ceylon is in our hands. They are dependant on us for their
labour. For that, Sir, this House has a special responsibility, because
we passed the Act, and so have the Government of India. If we cut off
labour supplies tomorrow, the Ceylon Government cannot go on. The
island of Ceylon is also dependant on us for their food supplies. In any
representation that the Government of India may make, this point should
be made absolutely clear, that in the event of any discriminatory legislation,
the first and fundamental duty of this House, as well as of the Govern-
ment, should be to stop further emigration. With these words, Bir, I
commend my amendment to the vote of the House.

Mr. Arthur Moore: (Bengal: Furopean): Sir, I think that
in the whole House today there must be general agreement
that Pandit Kunzru has called attention to & most important matter
and that we are all, from the extreme right to the extreme left, with him.
(Hear, hear). This is at any rate an aspect of Indian nationalism where
we feel that we can all work together, and we do think that not only it is
extraordinarily important that throughout the British Empire there should
be a certain privileged position attaching to citizens of the Empire, so that
although admittedly every part of the Empire is entitled to have its own
immigration laws, u citizen of the British Empire should not be treated
ar if he were a complete foreigner and stranger who is called upon to take
out naturalisation papers; but also we do feel that, in the case of the
island of Ceylon, which is at our doors, and with which we have such im-
portant trade nnd intercourse, it is a very disturbing thing to find the possi-
bility of such a law being passed, and passed without a realisation of the
feeling that it must arouse in India. Therefore, Sir, it seems to me that
the real question we have got to decide today is: what is the most effective
form of action we can take and what course is open to us? Is the door
open or is the door closed? I think that really we have got to choose
between the Resolution of my friend, Pandit Kunzru, and the amendment
of Mr. K. C. Roy. Mr. Roy describes his amendment as the big stick; he
describes Mr. Kunzru's Resolution as milk and honey. I do not quite
accept either description, but I feel that if all we can do is to frame &
funeral wreath, then it mav be better to accept Mr. K. C. Roy’s amend-
ment; but if the door is open, if negotiations are possible, if the thing is
not a chose jugée, then T far prefer the Resolution of my friend, the Pandit.
I do not think that the diplomatic effect of a Resolution from this House,—
forwarded by the Governor General in Council to His Majesty’s Govern-
ment,—of protest and regret for their acceptance, (even if you qualify their
acceptance by the word ‘‘tentative’’) will produce any favourable effect
whatever. I think it is much more likely to be read as an acknowledgment
that the protest comes too late, and I do not think it will be regarded as an
effective threat.

Mr. Roy has just spoken of two possibilities of pressure. He referred
to labour and he referred to food. We know quite well that those courses
»2
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are not open to this House. We know that Indian labour goes to Ceylon
for economic purposes, and that we cannot punish our own nationals, for
that is what it will come to, merely to conduct a quarrel with the Govern-
ment of Ceylon. We know also that we sell food to Ceylon for economie
purposcs, and we cannot again, in order to conduct s quarrel with the
Government of Ceylon, prohibit the traders who are engaged in supplying
food to the island of Ceylon or those who produce that food in this country;
and furthermore, His Majesty’s Government, which is the channel through
which we have got to operate, is not the Ceylon Government, and it is
not Hig Majesty’s Government that is dependent either wpon this food or
upon this labour. Therefore, we have got to accommodate our means to
our ends. We have got to attempt the most effective action open to us
ut this moment. T think we are entitled to believe,—and I was particularly
glad in listening to the Honourable Pandit Kunzru to notice that he paid
a tribute to the Government's action in the past both in Africa and alsc
in regard to the improvement of the status of Indian labour in Ceyvlon,—I
think we are entitled to believe that the Government have the very best
intentions in this matter, and that after listening today's debate and
having its hands strengthened, it will make a very great effort to see that,
whatever space is left between the opening and the closing of the door, they
will not allow that door to get shut permanently. Therefore, I suggest
that the effective nction for the House today to take is to support Pandit
Kunzru as empatically as possible, and I have no doubt that the Govern-
ment, reinforced by that action, will take immediate steps to secure that
any tentative acceptance, if such there be, does not become practical
ncceptance.

Munshi Iswar Saran (Lucknow Division: Non-Muhammadan Rural):
A word, if you will permit me, Sir, about the speech of my Honourable

3 ry  friend, Mr. Roy. He reminds me of a young man who was
travelling in & boat and made a speech and thoroughly enjoyed it. He
turned to a young lady friend of his, who was in the same boat and asked
her ““What do you think of my speech’’? The young lady said, ‘‘The speech
was very pointed, but not to the point’’. My Honouiable friend has
accused my friend, Pandit Hirday Nath, for having brought forward a very
tame and halting Resolution. Is practical wisdom to be mistaken for
timidity ? He has talked a great deal about the big stick, but I fail to dis-
cover it in his amendment, unless it is concenled underneath the respectful
protest which he wishes to lodge. I am very glad, Sir, that in future we
on this side of the House can expect Mr. Roy to come forward with his
big stick in dealing with such burning questions.

Now, Sir, T agree with my friend. Mr. Arthur Moore, that we are all
indebted to Pandit Hirday Nath Kunzru for having initinted this debate.
On these occasions we are made aware of the misery and the agony of our
present political position. A question like the one we are diaau'ﬁﬁiug at
this moment brings home to us our degradation as nothing else can. The
real solution, if I may be permitted to say so, lies not in the adoption of a
reform in this country or in the removal of a grievance in another, but in the
freedom of India and in the acquisition by Indians of the full rights of
citizenship in their own country.

We may well ask, what is the position assigned to Europeans in Cey]
3 , _ ‘eylon ?
Have they been treated ip the same way as Indians have been treated in
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Ceylon? Obviously, the Europeans in Ceylon are not the inhabitants of
Ceylon os are the Cingalese. 'This fact was not absent from the mind of
His Excellency the Governor nor of the Donoughmore Commission. In
their Report, nt page 98, the Commission say :

*Some of the Europeans may be regarded ns more or less permanent residents, hul
a large majority must be looked upon as having their main interests and domicile out-
side Ceylun."

They admit that most of the Europeans in Ceylon have their domicile
as well us their interests outside Ceylon. Now the question arises, when
the position of Europeuns and Indians is similar, why should there be any
discrimination between them? Why should you have onc set of rules for
Europeans and apother set of rules for Indians? In the retention of this
diserimination between the two communities, I submit, lies the root of
future trouble, in it lies the root of a great deal of conflict which I hope
may in time be averted. At page 9 of the Memorandum regarding the
Indian franchise in Ceylon, this is what the Governor says:

““The Europeans also are not regarded as Ceylonese, but in respect of them appre-
hensions based nn numbers and concentration do not arise. There is the obvious further
point that Tndian labourers fur the moat part have not enjoyed opportunities for the
acquisition of education or of political experience comparable to those enjoyed by the
Europeans. The general circumstances of their lives certainly are less conducive to
the furmation of an independent judgment, and not more conducive to the formation
of n specifically Ceylonese ontlook. on public affairs. It is feared in some quarters
that the votes of a very large number of the Indians here would be at the disposal of
high-caste personages from bevond the Palk Btrait, who, if they thought it worth while,
might manipulate them for purposes and in interests not necessarily appertaining to
Ceylon nor unafiected by tendencies which neither Ceylonese nor Europeans would
wish to see introduced.'

I have considered it fair to read the entire passage in order to bring out
the considerations which weighed with His Excellency the Governor in
recommending a system which recognised discrimination between the two
communities. I do not for a moment wish to say that we grudge the
right that has been given to Europeans. They should have it. My point
is that the same right should have been given to Indians. I advocate a
process of levelling up and not levelling down. Subject to certain condi-
tions, which are obvious, the treatment of Europeans and Indians should
be the same, as long as Cevlon and India are in the Commonwealth. There
should not be this glaring inequality between the treatment of these two
communities,

1 find myself in agreement with the remarks of Mr. Roy when he asks
the representative of the Government of India in this House to tell us in
clear and distinet language what they have been doing. I venture to
hope that when he offers the ewplanation, we shall find it to be satisfactory.
The point at igsue is 8o obvicus, the injustice is so flagrant, that s long
speech is hardly necessary. I shall only say a word or two and then resume
my seat.

It was only the other day that we read in the papers how an attempt
was made in the House of Commons to show that Dominion Status was
already in action in India. I ask, Sir, with all respect—it is a very timid
and halting expression to use but I wish to use it all the same—is this Ceylon
injustice a proof of Dominion Status in action? Is our treatment in Fijj,
in East Africa, and in other parts of the Empire a proof of Dominion Status
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in action? In view of the trouble all over the Empire, I ask, is the more
use of this expression going to convince pecple in this country that
Dominion Status is already in action? It would be a very excellent ex-
pression and a very soothing expression if we only felt convinced of its truth
and of its reality. I submit that it is only an oratorical expression used
for the purpose of conveying a meaning and an impression which have no
foundation to rest upon. I shall only tell Government and the Colonial
Oftice and all those whom it might concern that, if this inequality is not
done away with, if this wrong is not righted, the situation, bad as it is,
will be worsened. Thev ought to understand it, and if they do not under-
stand it, the blame will be theirs and not ours, because we have sounded
the note of warning. We have told them how we feel the-humiliation of our
position, and if thev do not improve it, they will have to thank themsclves
if any trouble happens or if the existing discontent and unrest become
wider, deeper and more acute.

Mr. G. 8. Bajpal (Joint Secretarv, Department of Education, Health
and Lands): I think, Bir, it might clear up the position if I intervene in
the debate at this stage. I cannot claim for myself now the indulgence
that is due to a complete newcomer, but I hope that the House will bear
with me for such hesitancy of speech as may come of my interrupted asso-
ciation with the House. :

My Honoursble friend, Pandit Kunzru, has been congratulated, and
deservedly congratulated, for the characteristic thoroughness and lucidity
with which he has put forward the reasons in support of his Resolution. I
would like, if I may, to add my tribute to the manner and the matter of
his speech. I agree, and Government agree, with every section of this House
that the question at issue is indeed a fundamental question, involving as it
does the status of Indians in other parts of the British Empire, and that
wherever, whether directly or indirectly, whether explicitly or by implica-
tion, whether consciously or unconscicusly, there is a threat of the
deterioration in the status of Indians resident in any part of the Empire,
it is the bounden duty of the Government of India, as it is, I have no doubt
the bounden duty of every one in this House, to stand up for equality of
status for Indians. It follows therefore, that I am authorised by Govern-
ment to accept the Resolution which my Honourable friend Pandit Kunzru
has moved. Before proceeding further, I think, I ought to take up—I would
not like to use the word challenge—to take up certain points which my
Honourable friend Mr. K, C. Roy has made in the course of his speech,
and also one particular point which Mr. Iswar Saran made, namely, what
have the Government of India been doing up to this time, since the publi-
cation of the Donoughmore Commission’s Report? I hope that all the
Members of the House are as intimately conversant with the details of that
Report as Mr. K. C. Roy appears to be. In that Report, with regard to the
question of the franchise which is the question we are discussing now, it
was definitely stated that the existing franchise was restricted in scope
and should be modified by making five vears’ continuous residence the basis
for eligibility to the vote for all sections of the community. No discrimina-
tion whatsoever was, again to use the words I have already used, explicitly
or implicity, suggested. In the circumstances there was nothing for the
Government of India to do. The principle of equality of status for Indians,
for which they have all along stood, was neither menaced nor jeopardised.
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The next stage was when these proposals came up for discussion in the
Legislative Council of Ceylon. I need not go into the details of that discuss-
ion. The upshot of it was, that, by a majority of three, the Legislative
Council of Ceylon passed a Resolution in favour of imposing a literacy
qualification upon the residential qualification which the Commission had
recommended. There again the attitude adopted by the Government of
India was what the principle I have already stated might lead one to expect.
As the Resolution sought to make no discrimination between Indians and
other sections of the community, the Government of India did not raise
any objection. After that the correspondence between the Governor of
Ceylon and His Majesty’s Secretary of State was published. It is not
necessary for me to recapitulate the substance of that despatch. The con-
clusion to be drawn from: the despatch is perfectly clear, namely, that, in
order to restrict the size of the Indian electorate, it has been suggested that
not merely will the residential qualification apply, but that it shall be re-
inforced by certain declarations, one declaration being s declaration of
renunciation of the special protection of the Government of India, and the
other declaration being a declaration of intention to reside permanently in
Ceylon. As soon as this correspondence was made available to the Gov-
ernment of India, the Government of India represented to His Majesty’s
Government that, consistently with their obligations to Indians in Ceylon,
and consistently with the position which they have all along maintained as
regards the status of Indians in other parts of the British Empire, it was
not open to them to acquiesce in the conclusions which had been reached
in the course of this correspondence; whether provisionally or otherwise.

Pandit Hirday Nath Kunzru: May I put a question to my Honourable
friend? Wag the Government of India consulted before the Colonial Office
despatch was sent out to Ceylon?

Mr. G. 8. Bajpai: No, Sir. The Government of India were not con-
sulted before the Ceylon despatch was sent out. Sir, the point that I was
going to make was this, that as soon as it came to light that proposals
had been put forward and accepted which aimed at the restriction of the
size of the Indian electorate, indirectly, perhaps, but effectively, the Gov-
ernment of India made representations to His Majesty’s Government.

Mr. K. 0. Roy: May I ask the Honourable Member to tell the House
whether the Government of India were at all consulted on the proposals of
the Ceylon Government, or whether the Government of India made their
representations after seeing the debate in the Ceylon Legislative Council?

Mr. G. 8. Bajpai: T think that I have made the point perfectly clear.
My Honourable friend asked whether before the Secretary of State for the
Colonies addressed the Ceylon Government, he asked the Government of
India to make any representation on the proposals of the Governor of
Ceylon. I said, “No'’. That answers the question.

Mr. K. 0. Roy: I want the Honourable Member to tell the House
whether the representation which the Government of India made was made
on the representation made by the Governor of Ceylon to His Majesty’s
Government.

Mr. G. 8. Bajpai: There are, Sir, so many “‘representations’’ in the
Honourable Member’s question that it is rather difficult to follow it.
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Mr. K. 0. Roy: If you cannot follow, I sm ﬂmi\ for you, but what
I wish you to tell the House is whether you were asked to express your
views on the despatch which the Government of Ceylon sent to His
Majesty’s Government ?

Mr, G. 8. Bajpai: My Honourable friend is only repeating Pandit
Hirday Nath Kunzru's question in language which is more involved.

Mr. K. 0. Roy: Mr. Kunzru asked whether the Government of India
was consulted before Lord Passfield’s despatch. That is not my point.

Mr. @G. 8. Bajpai: What the Pandit was asking was whether the Gov-
ernment of Indin were given an opportunity of making representations
before the views of I.ord Passfield were communicated to the Government
of Ceylon. Obviously, the Government of India, if they had been given
an opportunity, would have been given the opportunity on the basis of the
Governor of Ceylon’s proposal. There was nothing else to comment upon
and, as I have said, the Government of India did not have that opportunity.

Mr. K. 0. Roy: Then I understand that you made the representation
after seeing the result of the discussion in the Ceylon Legislative Council.

Mr, G. 8. Bajpai: No, Sir.
Mr, K. 0. Roy: Then after receiving the report from the Agent!

Mr, G. £. Bajpai: I wish my Honourable friend had followed the news-
papers as carefully as he expects us to follow them. The position is that
the discussion in the Ceylon Legislative Council took place after the publi-
cation of the despatches. The Government of India made representations
to His Majesty's Government as soon as the despatches were published.
It was not necessary for them to wait for the debate in the Cevlon
Legislative Council any more than it would have been consistent. with their
duty to wait for making representations, until this discussion took place in
the House,

I am sorry that I was interrupted in the statement of the case in my
own way. The position, as T have said, is that as soon as the Govern-
ment of India became aware of the real purport of the proposals contained
in that despatch they made representations to His Majesty’s Government.
Further, it has been said that the House has not had an opportunity of
making its own views heard on this occasion. I think, Sir, that it is only
fair to Government to concede that, if an opportunity for the expression
of the views of the House has not offered itself, it is not through any
faull of the Government. After all, Government do not control the hazard
of the ballot; it is not in their power. The Government of India took the
only constitutional step that was open to them, namely, to call into con-
ference with them as soon as opportunity occurred, the members of the
Standing Emigration Committee of the Legislature ns well as prominent
party leaders and Honourable Members of this House who were interested
in this question. My Honourable friend, Mr, K. C. Roy, was one of them.

Mr. K, 0. Roy: That was on Sunday last!

Mr, @. 8. Bajpal: It is perfectly true, but how long has the House
been in session? We called them into conference, and we propose to pass
on their views, as also the views that have been expressed by Honourable
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Members already, or that may be expressed hereafter in the course of
today's debate, to His Majesty's Government. But the substantial point
is this, that the (Government of India agree in the views expressed by the
Pandit and others that His Majesty’s Government be asked to reconsider
the whole question because of the immensity of the issues involved, It
is not that the Government of India wish to interfere unduly in the affairs
of Ceylon, nor is it thap they wish to arrogate to themselves the position
of the protector of Indians for a day longer than is absolutely necessary;
but, until the Indian community in Ceylon is capable of protecting its own
interests, it is the business of the Government of India, it is their duty,
n duty which they mean to discharge, to protect their interests to the best
of their ability.

I now turn to one specific question. Is the door definitely closed to
our representation? T say emphatically, no. The door is not closed.

Mr. M. A, Jinnah (Bombay City: Muhammadan Urban): Why rot?

Mr. G. 8. Bajpai: Why should it be?

Mr. M. A. Jinnah: T want to know the reasons why the door is n-t
closed ?

Dr. A. Suhrawardy (Burdwan and Presidency Divisions: Muhammadan
Rural): If the door is not open, we shall force it open.

Mr. @G. 8. Bajpai: It seems to me that my Honourable friend, Dr.
Suhrawnrdy, is also afflictedl with the big stick mentality. I do not
think that there is nny occasion for anybody to force the door open at all.
If my friend, Mr. Jinnah, will bear with me, while I read out the relevant

extract from the despatch. . . . . .

Mr. M, A, Jinnah: I do not want any despatch to be read out. My
question is a very simple one. The Honourable Member has asserted that
the door is still open and he said so most emphatically. I would like him
to tell the House what are the reasons which makes him so hopeful.

Mr. G. 8. Bajpal: I do not for o moment insinuate that my Honourable
friend has asked that question in any spirit of hostility and my whole
object in seeking his permission to read out a relevant passage from the
despatch is to prove to him why we think that the. . . . .

Mr. M. A. Jinnah: Do not read that despatch, but tell me in your own
words what is the position. '

Mr. G. 8. Bajpai: Very well. The despatch definitely says, ‘‘I propose
to adopt vour proposals'’. It does not say, ‘‘I have adopted your pro-
posals”’. That is what the Sceretary of State for the Colonies has stated
to the Governor of Ceylon. I interpret that to mean that there is an
avenue left to the Secretary of State for the Colonies to reconsider the
matter, just the same as there is opportunity left to the Government of
Indis to make representations. Further, it is not contended, either by the
Secretary of State for the Colonies or by the Governor of Ceylon, that
immediate steps shall be taken to introduce a particular franchise or a parti-
cular form of franchise. The Secrctary of State in his reply very definitely
says to the Governor: “‘You have raised thir question of domicile. The
question of domicile is a very difficult and technical one and I cannob
off-hand say in what form I am going to accept it”’. Tt scems perfectly
clear to me that when this question of domieile is being exnmined, we have
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the opportunity of making representations. Last of all, it seems to me
that, apart from verbal interpretations of the language of the despatch, the
mere fact that the issue is of such an importance that it concerns the
interests of three-quarters of a million people who contribute to the
economic prosperity of the island, and on whose continued assistance, the
cconomic prosperity of the island depends, and that the Governmont of
India and the Legislature in India and the whole people of India are behind
the demand for the reconsideration of this question seems to be in itself a
sufficient guarentee that this matter will be considered by His Majesty’s
Government.
Mr. M. A. Jinnah: Will be reconsidered.

Mr, @. 8. Bajpai: Well, have it ‘‘reconsidered”’ if you like. I do not
quarrel with the use of the prefix ‘“re’’.

I come now to the suggestion of my Honourable friend, Mr. Roy, that
we should lodge a protest with His Majesty’s Government, because he
thinks certain things have not been done. Well, Bir, he knows as well as
T do that it is not permissible, while negotiations of this nature are in
progress between the Government of India and His Majesty’s Government,
it is not open to us to publish the correspondence. Could we publish the
correspondence, I am sure that most of my friend’s suspicions and inferences
would fall to the ground. In any case, 1 think, there is much to be said—
in fact it is the view which all of us on these Benches take—for the view
of Mr. Arthur Moore that the stage for protest and for approaching the
problem in any spirit of resentment or hostility has really not come. There
is no occasion for protests now. As soon as the difficulty came to light,
we made representations to His Majesty's Government. We have not yet
had any reply from them that these representations will not be considered.
Why then take it for granted that these representations will fail? Why
approach the future in a defeatist spirit or in a spirit of strike? Wait
for the time when the result of our representations is definitely known. If
nothing comes out of what the Government of India are doing, then by all
means raise the question of lodging a protest. At the present moment, it
seems to me that the proper thing to do is what my Honourable friend
the Mover of the Resolution has suggested, namely, to advise His Majesty's
Government to reconsider the matter and to continue to press our repre-
sentations, fortified as we now are with the views that have been expressed
in this House..

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Coinmerce): Sir, 1 rise to support the Resolution moved bty my Honour-
able friend Pendit Hirday Nath Kunzru. As it is now clear that
the Resolution meets with The approval of practically every one in this
House, it is not necessary for me to go into the details of how the re-
commendations of His Excellency the Governor of Ceylon are thoroughly
unsuitable to Indians in Ceylon and how to us they look like an outrage
on the rights of Indians in Ceylon. The Honourable Member, representing
the (Government of India in this House for this specific purpose, has told
us what the attitude of the Government of India in this connection is.
I submit this is not a Resolution of mere academic interest. It is &
Resolution of very great importance, and the development of the situation
in Ceylon is one which appears to me to have some ugly aspects about
it of which this House should take notice, without delay.
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One of the aspects is that it is sought, by executive action, to
modify in principle the recommendations of a Commission which, as far
'as I remember, submitted a unanimous Report. Under that Report
Indians in Ceylon are entitled to certain franchise. The Governor of
Ceylon, for the sake of expediency, and, in order to satisfy certain local
intcrests, proposes to devise a method of minimising the Indian vote and
we are asked by the Governor of Ceylon—and here 1 will quote the words
of His Excellency—to believe that, ‘‘This is in the interests of our future
good relations with the Government and people of India’’. I am quoting,
Sir, from paragraph 9 of a memorial from two Indian Members of the
Ceylon Legislative Council to His Excellency the Viceroy and Governor
General of India, dated the 5th December, 1929. One expected to hear
from the Honourable Member, the Joint Searetary of the Department in
this House, as to how it is in the interests of the future good relations
of the Ceylon Government with the Government and the people of India
to have this further handicap put on Indians in Ceylon. I daresay that
perhaps my Honourable friend, Mr. Bajpai, cannot explain this.

Mr. @. 8. Bajpal: I do not wish to interrupt the Honourable Member.
I wus merely stating in my speech the substance of the attitude of the
Government, and I did not feel, at that stage, called upon to traverse
in detail the arguments which the Government had used. But I may
tell the House now that the Government of India, certainly, are not of
the same opinion as the Governor of Ceylon. (Hear, hear.)

Sir Purshotamdas Thakurdas: If the Government of India feel that
His Excellency the Governor of Ceylon was not correct in thinking that
he was devising this additional handicap on Indians in Ceylon for the
purpose of better relations with the (Government and the people of India,
I have nothing more to say. That, Sir, leads me to another aspect of
this new-fangled invention of the Governor of Ceylon.

Where Indians are in a majority, they are to be told by various devices
that they should not have the majority vete. Where they are in a
minority and it suits the Local Government to please some other section,
the Indian in that Colony is to be trampled upon in order to smooth
things over. For, what is the net result of the modification of the Ceylon
Reforms, as suggested by the Governor of Ceylon? 1t is nothing but
restrictions or qualifications designed to reduce the total number of Indian
electors in deference to the fears of some Cingalese leaders, the fears
that some Indians from beyond the Palk Straits may exercise this
vote. Will my Honourable friend, Mr. Bajpai, enlighten me, whether
those who have these apprehensions did not give evidence before the
Donoughmore Commission? Was it not after the very fullest inquiry, that
the Commission came to the conclusion which they have come to? How
is the Governor of Ceylon now justified in devising some further safe-

guards?

The most serious aspect of this question to my mind is the manner
in which the Secretary of State for the Colonies appears to have given
his blessing to this new idea of the Governor of Ceylon. My Honourable
friend, Mr. Bajpai, said in reply to an interruption from my Honourable
friend, Mr. Jinnah, that he was justified in thinking that the decision of
the Secretary of State for the Colonies was tentative. I wish Mr. Jinnah
had allowed Mr. Bajpai to read the portion which he wanted to from Lord
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Passfield’s despatch. I will read it to the House in order that I may put
before the House my apprehensions in this matter. Sir, the concluding

portion of this despatch, dated 10th October, 1928, paragraph 10, reads
thus:

‘ S lpropose that provision should be made for this qualification in the Order in
‘ouncil.”

8ir, 1 am not a lawyer, nor am I intimate with diplomatic language in
Btate documents. I daresay that this means, ‘I have tentatively come
to the conclusion which I will revise after hearing from the Government
of India". 1f the Government of India in the relutive Department have
that assurance from His Majesty’'s Government or from the India Office,
I will be very pleased to hear it. Dut I cannot help feeling that it is
rather ominous that, where Indians are concerned to the extent of nearly
three quarters of a million, and where Indians play a very important
part in the development of a Colony, the Secretary of Btate for the
Colonics should, without waiting to know what the Government of India
think on a particular restriction which the Governor of Ceylon proposes to
put on, pass an order. That, Sir, is to my mind, something which
should make us think and think furiously. To that extent therefore I

sympathise with what has generally fallen from my Honourable friend
Mr. K. C. Roy.

Bir, Indians have lately been harassed in various parts of the British
Empire ceaselessly. The previous spenkers have already spoken about the
unenvinble position of the Government of India in the Department of
Emigration as to the way in which they have to watch the interests of
Indic in various quarters. In East Africa there is the Hilton Young
Commission's Report and the Wilson Report, which still continue to
hold the field, given the greatest anxiety to Indians in Kenys, and I am
sure, to the Government of India too. Then there is a fresh question
in Fiji, which has been already referred to. There is the question in
South Afrieca, and if one is to draw an inference from the news about
the sailing of a passenger lately, Mr. Tyson I suppose had to be deputed
specially to South Afrien in order to deal with the situation which has
lately Leen created during the temporary absence of Sir Kurma Reddy.
the Agent of the Government of India in South Africa. As if all this
was not enough, there comes the question from Ceylon, and the most
anxious part of the whole thing is that Lord Passfield, the Becretary of
State for the Colonies, has, as looks to me from the extraet I have kefore
me. given his blessing to the suggestion of the Governor of Ceylon. It
is quite possible that the Government of India, with all the great power
which thev enjoy,—I do not know whether they enjov that power
vis-d-vig the Colonial Office, but they certainly enjoy it vis-d-vig this
House,—may have the question reopened. But that is hardly satisfactory.
What is the position of the Government of India in this connection? The
Governor of Ceylon may send a despatech which is available to the
Cingalese and the people who want to minimise the Indian voting there;
the Colonial Office passes an order which is nvailable to the public: it is
only for us,—Heaven knows for what sins of Indians except that she has
not an executive responsible to her people,—it is only for us to te
ignorant till now of what the Government of India have done. It is a
most unsatisfactory state of affairs, and although one would not like to
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criticise the Government of India as at present constituted because of
their constitutional position, one cannot help protesting against the manner
in which these restrictions are being enforced on the Government of
Indin. To that extent, therefore, our protest is most justified, and I
think one is entitled to protest rather bitterly that the Secretarv of State
for India should not permit the Government of India to publish what
they have done till now in this connection. Knowing as I do how the
Honourable Member in charge of the Department, Sir Muhammad
Habhitullah, is keen to get for Indians all that is due to them in every
Colony and in everv Dominion . . . . .

Mr. B. Das: He is not here,

8in Purshotamdag Thakurdas: Thege are worthy representatives of
hig here. Knowing as I do that, I believe that the Government of India
must be doing their best. But I think, 8ir, it would be more satisfuctory
to the public and to this House if they could see the relevant despatches
and telegrams before them in black and white. To that extent I think
my Honourable friend, Mr. Bajpai, will agree that we in this House are
at a disadvantage; and the Government of India should not be surprised
if persons who have more inside knowledge of these things than some of us,
for instance Mr. K. C. Roy, look at things with a suspicious eve. The position
of the Government of India in this matter is unenviable, and whilst one does
not wish to criticise them, one cannot help saying that it is highly regret-
table that the Secretary of State for the Colonies should have thought fit
to pass an order of this nature, even though it be tentative, without con-
sulting the Government of Indin. T would like in the meantime to be-
lieve that the door is still open. Mr. Bajpai will readily recognise the
undesirability of hearing a question reconsidered after a decision has
been tauken, even though tentatively, ns compared to the more natural
position that the Government of India should have had a say in
this matter before the Colonial Secretary thought fit to pass any orders
at all. I therefore feel, Sir, that our grievance is, if not against the
Government of Indin for not telling us what they have done till now, cer-
tainly against the Colonial Office for having overlocked the Government
of Tndin and for having treated the Governmenmt of India with what I
would call very scant courtesy and consideration which appear to have been
shown to the India Office and the Secretary of State for India in this connect-
ion, I would like to speak subject to correction, but if there is ne correction
coming from the other side, I am entitled to infer that the Secretary of
State for Indin was not consulted in this connection, and to that extent
T think this House has a grievance against the Coloninl Office and agninst
Hir Majestv'n Government.

Sir, the Resolution which is before this House has certain natural
corollarier to it. If, as my Honourable friend Mr. Bajpai thinks, the
door is open, and if we get what we seek today, as stated in the various
lucid speeches which have been made, we have nothing more to say. But
should the Colonial Office persist in upholding the suggestions of the
Governor of Cevlon, the course of thir House it clear and T think admits
of no alternative. One wishes it were possible in this dehate not to men-
tion anything of what we may have to do hereafter, but T feel wverv
strongly that, after passing this Resolution, the House will have to follow
it up, shonld the Colonial Officc not comply with what we consider to be
the bare rights of Indians there. There can be no half-way house in the
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course that we shall have to follow. I believe, Sir, that the handicaps
that have been sought to be put upon Indians there, at the best, can be
said to be short-sighted and greatly wanting in statesmanship. We have
been told that the cult of those in India whose idesl is Independence is
misguided: 1 myself strongly think so. But here is His Majesty’'s Gov-
ernment which gives them handles and which makes some of us who wish
to work against this Independence cult in India halt for a reply when we
sre faced with this sort of position. What justification was there for
Lord Passfield to pass this order, knowing as he should do that Indians
have played a very important parb in the prosperity of Ceylon up till
now? Sir, if the British Empire wishes to have the Indian only when
and where it needs him and no more after that, and even then .in a
manner which should only entitle Indians to what would be looked upon
as a seventh class passage as against a first class passage which the
white man enjoys in Ceylon, truly can the Indian say that he has no use
for such an Empire. It is to my mind most pusillanimous to think of even
suggesting o thing like this after a Commission had unanimously recom-
mended something which the Indians in Ceylon and the Government of
India on behalf of Indians here were prepared to accept. I therefore feel
that those who vote for this Resolution today must be prepared to reslise
what it means should His Majesty’s Government not be prepared to de
Indians the bare justice which we seek from them at this stage. I feel
that there should be no misunderstanding about what this Resolution’s
natural corollary is. I hope that my Hgonourable friend, Mr. Bajpsi's
hopes regarding getting the Colonial Office to do the right thing will
materialise. Should they not materialise, this House will have to keep a
sharp look-out and cannot fulter until they secure to the Indians in Ceylon
what they are entitled to.

8ir Darcy Lindsay (Bengal: European): Sir, very few words of mine
are necessary to give my entire endorsement on Pandit Kunzru's Resolu-
tion. I am strongly with him, Bir, at the grave injustice that has been
done to India.” I feel, Sir, that this House should raise the strongest
protest at the action of the Government of Ceylon and the Colonial Office
(Hear, henr) in arriving at this decision without any consultation with a very
important partner in the Empire. (Hear, hear.) That is the point that I
wish to emphasise, Sir. If we are members of the British Empire, we
demand equsl rights of partnership in that Empire. (Hear, hear and
applause.) - Here we have a case that vitally concerns us and yet the Gov-
ernor of Ceylon and the Colonial Office throw us overboard for their own
ends, they do not consult us at all and arrive at a decision of vital moment
that is most injurious. That ie what I feel, Sir, and we should show as
vehement a protest as possible. I agree with my Honourable friend,
Mr. Bajpai, that the door is still open. If it is not open, well then, we
must re-open it. (Hear, hear and applause.) It must be borne in mind
that while these despatches have passed between the Governor and the
Becretary of Btate for the Colonies, the matter has still to be brought be-
fore the Ceylon Legislative Council and that is why I agree with my
Honourable friend that the door is still open.

Mr. G. 8. Bajpal: If I may interrupt my Homourable friend for &
minute, I may say that the matter had been before the Ceylon Legisla-
tive Council but His Majesty's Government have not yet made any Order:

in Council. T
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8ir Darcy Lindsay: I am sorry that that portion of the door is appa-
rently not still open. But as I remarked before, there are always possi-
bilities of re-opening a door (Hear, hear) and that is where we must make
our greatest effort. It appears, Sir, on the face of it that in order to get
these reforms through Council something had to be done to placate a cer-
tain section of the population and it looks to me that the easiest way to
attain that end was thought to be throw overboard. . .

Dr. A. Suhrawardy: Sacrifice the minorities.

8ir Darcy Lindsay: Throw overboard what may possibly be regarded
as the weaker side. There, Sir, I am not in agreement with the Govern-
ment in taking that action and especially in taking that action without con-
gidering the consequences, as I said before, to another partner. It is a
matter, as my Honourable friend, Mr. Moore, has expressed, of vital
moment throughout the Empire and on thoge grounds slone it was surely
the only right that the party most affected should be consulted. Sir, I
again wholeheartedly support the Resolution so ably put before the House
by my Honourable friend, Pandit Kunzru. (Applause.)

Nawab Sir Sahibzada Abdul Qaiyum: (North-West Frontier Province:
Nominated Non-Official): Sir, I do not think it is necessary for me to make
a long speech on this motion. I shall be content with simply associating
myself with the views expressed by 8ir Darcy Lindsay and some of the
other speakers. I do not know at what stage the Government of Indin
undertook to represent the case of Indians in Ceylon to the Home Govern-
ment, but if, as I understand, the door is still open for discussion and all
that the Colonial Secretary suggested in his despatch was that he intended
to accept the views expressed, by the Governor of Ceylon, I should think
that the door is really still open and that no final orders have been passed
by the Colonial Secretary on the subject. I should therefore hope that the
Government of India will try their best to solve this question of the
intended injustice to the full satisfaction of the Indians in Cevlon and will
not be content with the mere representation of their own views or the
submission of the opinion of this House on the subject to the Secretary
of State for the Colonies. This is all that I have to say, Sir.

Mr. M. A, Jinnah: Sir. I listened to the speech of the Honourable
Member speaking on behalf of the Government and he was, I observed,
as indignant and as enthusiastic, and he protested almost as any
extremist in this country would have protested, both by his
language and by his tone and by his gestures, (Laughter) that this' was
a monstrous injustice done to the people of India, whose guardians and
trustees are sitting on that Treasury Bench, on whose behalf he was
speaking. 8ir, I welcome that indignation and I welcome that feeling
which was expressed by the Honourable Member on behalf of the Govern-
ment of India. Therefore, we are on common ground so far, that this will
not do. I will not usc any stronger language than that. This will not do.
It raises up a very big question, not only a question of the three-quarter of a
niillion people of India who happen to be there. But as has been pointed
out by various speakers—and I wish tc emphasise it—it raises a paramount
issue as to whether Irdia is to be a Dominion within the British Common-
wealth or not, and it raises a very serious issue indeed. 8o far we are
on common ground. But what puzzles me very much—and I regret it—is
that I have not got any definite information from the Government of Indis.
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It seems to me that you stand there ns the Government of India,
thoroughly humiliated in this business. I wanted to know fromr the
Honourable Member—here is an issue of paramount importance both to
those who are in Ceylon and to this country at large—whether the Govern-
ment of India or the Secretary of State had any intimation before orders
were pnssed on the 10th of October, by the Secretary of State for the
Colonies. I understand that no intimation of any kind was given. Am I
correct ?

Mr. G, B. Bajpai: The date of the despatch is 10th October,

Mr. M. A. Jinnah: Orders have been passed—and here 1 will not pitch
my forensic ability as observed by the Honouramble Member against a
bureaucrat there, but I appeal to you, read the English language for your-
self, and say whether the orders have not been passed. And when did you
come to knpow of themr? You have not mentioned it yet; I should like
to know that from the Honourable Member. When did the Govemment of
India come to know of it and how? Through the good efforts of my
friend, Mr. K. C. Roy, who runs the Associated Press, or otherwise? How
did you come to know of that? You have not told us. And when you
did come to know of it, what did you do? You did nothing, and still
vou say that the door has not been closed. Don't you understand that the
Government of India are thoroughly humiliated? - Where is your Secretary
of State for India? Is he living in London or not? What has he done?
Did you communicate with him at once and what has happened since
as result of it, and what is the substance of the communication, if any,
that has taken place? You tell me here today that you hope that. those
orders do not close the door. And then further, the Honourable Member
added that, even apart from that, such a big question as that surely must
be reconsidered. T say the self-respect of the Government of India is at
stake; and why are you sitting there humiliated, and not able to answer
us todav here as tc what vou have done, nnd ncknrmledglng that you are
devoid of self-respect, and you hope, because of a word here and there in
the despatch, which you are hugging, that the door is still open? Well,
8ir, T say the Treasury Bench cannot deserve any other trentment ewept
the treatment that they are getting from the Colonial Secretary because
they are not a responsible government.

Pandit Hirday Nath Kunzru: Sir, before [ say anything with reference
to the reply given by my Honourable friend, Mr. Bajpnai, T should like to
dispose of my Honourable friend, Mr. Roy, in a few words.

Mr. K. 0. Roy: 1 am very glad that the Honourable Member is going
to ray very few words about me.

Pandit Hirday Nath Kunzru: My Honourable friend, sitting, s he doea.
i, 0D those Benches, I have no doubt, often finds himself in a
difficult position. ~He has perhnps not infrequently to keep

thoughts and feelings to himself, and it is not unnatural that those pent
up thoughts and feelings should seck an outlet on aun oceasion like this.
I do not therefore grudge him the relief that he has sought and found at
my expense this afternoon. My Honourable friend said, in the course of
his speech, that he had given notice of » Resolution on this subject twice
before. 1 was therefore very curious to find out what his Resolutoin was.
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I thought it must have been something which would have been strong
meat for the Government, but his Resolution ran us follows:

“This Assembly recommends to the Governor General in Council to make an
immediate representation to His Majesty's Government that Lord Passfield's tentative
despatch on the Donoughmore Commission's Report relating to the rights and statos
of Indians in Ceylon is unacceptable to' this House and to urge upon His Majesty’s
Government the revision of tha decision with a view to enable Indians in Ceylon to
enjoy fullest rights along with other subjects of His Majesty under any new constitu-
tion thut may be inangurated.”

*Well, Bir, I do not find here even a drop of the strong wine of respectful
protest. 1f my Resolution was milk and honey, I fear, Sir, this is milk
and water. Perhaps, Sir, the fact that my Resolution was coming up put
new energy into him and induced him to give notice of the amendment
which he has moved. If that is so, I may well congratulate myself on
that fact.

Coming, Sir, to the reply of my Honourable friend, Mr. Bajpai, T am
glad to find that Government are prepared to sccept my Resolution. That
indeed is the least that they can do in view of their special responsibility
for the protection of Indians overseas. Iut, Sir, there is one important
fact to be borne in mind in this connection. Reference has been made to
it already by my Honourable friends, Mr. Jinnah and Sir Purshotamdas
Thakurdas, whether the Secretary of State for the Colonies has given his
final decision or not, we have to remember that the Ceylon Government
recently nccepted the reforms scheme on the basis of the upproval he has
given to the proposals made by the Governor, This shows, Sir, that owr
position is a particularly difficult one at this juncture, and we shall need
all the force at our disposal tc mnke His Majesty’s Government do jnstice
to us in this connection. 1 do not know, Sir, how so important a despatch
was allowed to go out by the India Office without giving any opportunity:
to the Governrent of Indin to express their views on the mafter. Knowing
as I do the solicitude of Mr.”Wedgwood Benn for the rights of Indinns
overseus, it is difficult for me to believe that he could have been a party,
to this decision, had he known its full implications, It seems to me, Sir,
that the department that deals with emigration at the Indin Office ought
to be better organised and ought to be more alert. In a vital mutter of
this kind the Secretary of State for India ought to have been informed of
the important bearing of the decision of the Colonial Office on Indian rights
throughout the Emrpire.

We still hope, 8ir, since my Honourable friend opposite thinks the door
of negotiation is open, that an honourable settlement might be found.
But should the worst come to the worst, let-us remember that we ure not
absolutely without resource. We have got the power to protect our rights
and our dignity. We huave used those powers in the past. The history
of South Afriea, of British Guiana, of Fiji affords more than one instance
of our power to protect the self-respect and honour of our countrymen
abroad. Bhould it be necessary to use that power in this connection also,.
T trust that the Government of Indin will not hesitate to do so. My
Honourable friend, Mr, Arthur Moore, snid that as Indions went to Ceylon
to improve their economic opportunities, it would be hard on thenr to
prevent them from going out to that country. Bir, even my Honourable
friend, Mr. Arthur Moore, will admit that the balance of advantage lies
om the side of Cevlon, and if that Colony is sb ungrateful as not to recognise
its obligations to those people who have made that Colony flourishing, we
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should at any rate know what to do—we shall place honour before pecuniary
advantage. I trust, Sir, that when my Honourable friend, Mr. Bujpai, deals
again with this subject, he will impress this aspect of it promincntly on
the mind of His Majesty's Government and inform them that, neither
in this House nor ouside it, is thera the least divergence of opinion in this
country on the issue of the status of Indians abroad.

(Mr. G. S. Bajpai rose in his place.)

‘Mr. President: Is there unything which the Honourable Member wauts
to suy?

Mr. G. S, Bajpai: 1 wish to su:y a few words. Sir, in snswer to my
Honourable friend, Mr. Jinnah,

Mr, President: If there is anything which the Honouruble Member
wishes to suy, unything of substunce, 1 will ullow him to speak; 1 hope he
knows that he has no right of reply.

Mr, G. 8. Bajpal: | wus not aware, Sir, thut 1 had no right of reply
because T have spoken only oneé; but if you will give me’ perniission, Sir,
1 should like to say a few words.

Mr. President: 1 am perfectly willing to give permission if there is
-anything of substance which the Honourable Member wishes to say.

Mr. G. 8. Bajpai: My Honourable friend, Mr. Jinnsh, has asked me
«eattain questions on points of substance and I think it is only right that
the House should have the answer to those questions.

Mr, M. A. Jinnah: 1 asked the questions when the Honourable Mem-
ber was on his legs.

Mr. President: The Homnourable Member was perfectly entitled to an-
fwer those questions when the Honoursble Member put them.

Mr. G. 8. Bajpai: If I may suy so, 1 was under the impression that
I would have un opportunity of answering them later on.

Mr. President: He should study his Standing Orders.

Mr. @. 8. Bajpai: I shall apply myself to the Standing -Orders here-
after, Bir. .

‘Mr, President: Does the Honourable Member (Mr. K. C. Roy) wish to
withdraw hig smendment?

Mr. K. C. Roy: Yes, Sir, because we are very amxious to have a un=
unimous vote.

Mr. President: Does the House wish to hear Mr. DBajpai again?
(Honourable Members: "“Yes, ves.”) Mr. Bajpai.

Mr. @. 8. Bajpal: Sir, T shall not take more than five minutes, if as
much as that. Mr. Jinnah asked when it was that the (GGovernment of
Indin came into possession of the information regarding the proposals
made by the Government of Ceylon and the reply of the Secretary of
State for the Colonies. The Government of India came into possession
of the facts when these despatches were published . .. . .
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Mr., M. A. Jinnah: When?

Mr. G. 8. Bajpai: Eurly in November; and as soon as the Govern-
ment of ‘India came into possession of these facts, they made representa-
tions to His Mujesty's Government. That answers the first question.

Mr. M. A, Jinnah: How did you come to know of the position?
Mr. G. 8. Bajpal: By the fact of publication.

Mr. M. A, Jinnah: By the ncewspapers?

Mr. G. B. Bajpai: From the despatches.

Maulvi Muhammad Yakub: You were not officially consulted?

Mr. G. 8. Bajpai: I have already snid that we were not officially con-
sulted. pr:
Mr. B, Das: Did not the Sccretary of State for India write to you?

Mr. President: Order, order.

Mr. @. 8. Bajpai: The sccond point, Sir, which the Honourable the
Leader of the Independent Party raised wus why was it that we took it for
grunted that this question was un open question . . ., . .

Mr. M. A. Jinpah: 1 did not say that: I did not ask you why you
touk it for granted; I said you said that the question was an open one
.and your renson was that the correct interpretation of the despatch of the
*Uolonial Secretary is this: 1 beg to differ from you, that is all.

Mr. @. 8. Bajpai: Where there is a difference of opinion, it is not pos-
sible for anyv one individual to say that his opinion is better than that of
another gentleman; but I would in all humility draw the attention of
the Honourable Member {o the Jlanguage used by the Secretary

-of State for the Colomies. The language is, ‘I propose to adopt’’. He

proposes to adopt . . . .
Mr. M. A. Jinnah: Kindly read the end of it.
Mr. @. 8. Bajpai: It i« his intention to adopt.
Mr. M. A. Jinnah: Reuad it to the House if you like.

Mr. G. 8. Bajpai:

I propose to adopt your suggestions under which, subject to special provisions being
made for British subjects not domiciled in Ceylon heing allowed to qualify for the
franchise in accordance with the conditions of the present constitution, domicile should
.be the standard test for inclusion in the register.”’

Does the Honourable Member wish me to read any further?

Mr. M. A. Jinnah: Yes; go on further,
Mr. G. S. Bajpai:

“The definition of domicile involves legal questions of much difficulty and complexity
-and the qualification wonld hardly be suituble if 1t stood by itself. The difficulty would,
however. he overcome hy your proposal that the applicant, provided he can furnish
satisfactory evidence of five years’ residence. should be qualified for the vote on the
production of a eertificate of permanent settlement granted by some duly appointed
officer. I propose that provision should be made for this qualification in the Order

in Conneil.
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I do not think, Sir, that the whole pussage which 1 have read out to
the House at the request of iny Honourable friend converts the word.
‘“ propose '’ into the word ‘' decide ',

I will now refer for a brief moment to what my friend, Pandit Kupzru;.
had to say as regards the (fovernment-of India bringing the full implica-
tions of this controversy to the notice of His Majesty’'s Government, 1t
is the intention of the Government of India to put His Majesty's Govern-
ment in full possession of the views expressed by this House today. And’
not merely that; in consonance with the terms of the Resolution, it will’
be the duty of the Government of Indin to point out to His Majesty's
Government, as they have already pointed out, that the proposals as they
stand are not acceptable.

Mr. M. A. Jinnah: May I ask one question? Between Novetnber andd
today, bave you bad any indication, either from the Colonial Secretary or
the Secretary of State for India, that the door is still open?

Mr. G. B. Bajpai: We have had no indication, Sir, either fromm the-
India Office or from the Secretary of State for the Colonies that the door-
is closed.

Mr, President: The question is that Mr. K. C. Roy be given permission:
to withdraw his amendment. '

The amendment was, by leave of the Assembly, withdrawn.
Mr. President: The question is that the following Resolution be adopted!

“This Assembly recommends to the Governor General in Countil that the proposals
of the Government of Ceylon regarding franchise, which have been accepted by the-
Colonial Office, in su far as they make possession of & certificate of permanent settlement,
and renunciation of the protection of the Government of India by Indian emigrants a
condition of eligibility to vote should not be put into effect and that immediate steps
should be taken to secure the adoption of the original recommendations of :Ea
Donoughmore Commission making five years" residence the hasis of the franchise.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Wednesday
the 12th February, 1950.
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